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Mg. WILSON suggested whether
it ‘would not be preferable to allow the
manuscripts themselves being placed
upon the records of the Council. This
was the practice in England, and
would obviate the expense of printing
the pnpers until they were actually
required.

Mp. LEGEYT adopted the sigges-
tion, and an amehded M:ition to the
above effect was then made and
agreel to.

‘The Council adjourned.

Saturday, February 18, 1860.
PRESENT :

The Hon’ble the Chief Justice, Vice-President.
in the Chair.

Hon. Lient.-Geul. Sir{ H. Forbes, Esq.,
James Ontran, Hon. Sir C. R.

Hon. Sir H. B. E. Frere,|  Jackson,

Right Hon. J, Wilson, and

P. W, LeGeyt, Esq., [ A. Sconce, Esq.,

H. B. Harington, Esq.,

M.

CATTLE TRESDPASS.

Tre VICE-PRESIDENT read a
message, informing the Legislative
Council that the Governor-General
had assented to the Bill ¢ to amend
Act I of 1857 (relating to trespasses
by Cattle).”

CRIMINAL PROCEDURE.

Tue CLERXK reported to the Coun-
cil that he had received a communi-
cation from the Home Deapartment,
forwarding a Despatch from the Se-
cretary of State for India, en Section
238 of the Bill “for simplifving the
procedure of the Courts of Criminal
Judicature not established Ly Royal
Charter” (as settled in Committee of
whole Council) regarding trial by Jury.

Mr. HARINGTON moved that
the above comwunication ke printed.

Agreed to.

INDIAN PENAL CODE.

Sz BARNES PEACOCK present-
ed the Report of the Sclect Committee
on “ The Indian Penal Code.”

LEGISLATIVE COUNCIL.'
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INDIAN FINANCES.
Mr. WILSON rose and said,

Mgr. PrEsipent,— Sir, I feel that
the ground over which it will be my
duty to travel before I sit down will
be so extensive, that the fear of tax-

Ing your patience and my own powers

will deter me from making any
lengthened introductory remarks
which may add to that danger. Yet,
Sir, I cannot but feel sensible that I
owe some explanation, if not indeed.
apology, for the position in which I
now find myself. A year ago no-
thing could have appeared more be-
yond the range of probability than
that I should now be addressing
the Legislative Council of India, so
much 80, that since that time I have:
undergone two elections to the Im-
perial Parliament: it was not till
near the cluse of the last Session
when, as a Member of the Govern-
ment, it was proposed to me to un-
dertake the honorable but arduous
and responsible—perhaps the more:
so honorable because so arduous—!
duties which I have now to dis-
charge. Sir, if for 2 moment I felt
some reluctance in occupying so re-
sponsible an office, T trust I may sa

it was from no consideration of a self-
ish or personal kind; I cannot deny
that it was not without the greatest
regret that I voluntarily renounel
od a cureer, for a time at least, 1
may be for ever, in the greatest re’
presentative assembly in the world
to enter upon a sphere of publi®
duty altogether new ; but these ar®
considerations which, however natu”
ral, ought not to docide the course of
any one who has embraced the ser:
vice of the State. No, Sir, if 1
hesitated, it was from a doubt in 1y’
own knowledge and capacity to cop?.
with the gigantic dilliculties whic

I was called upon to encounter—
difficulties which in a great measur®
had arisen from circumstance®
which no one could control, an¢;

i
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the real origin of which are to this
day unexplained, if not unexplaina-
ble. And if, Sir, I overcame this re-
luctance, it was because T had so often
witnessed public proofs, and indeed in
my own person had experienced them,
that when a public man applied him-
self with carnestness and zeal to a diffi-
cult task, he could always rely with
confidence that the most generous
construction would be placed upon
his actions, whatever might bo the
result, And now, Sir, let me assure
" this Council, that if I bring no other
qualities to the task, which in accord-
ance with the notice T gave a fort-
night since I have this day before
me, I can conscientiously say that I
ave been influenced by no other
motive than to propose what I be-
lieve to be best for the intetests of
all classes, and essential for the pros-
erity of our magnificeft . Indian
‘mpire. And hero permit me to
say, once for all, that, in the proposals
which I shall have the honor to
meke, in the principle of policy
which I shall announce as those
which will guide Her Majesty’s In-
dian Government, I have the fullest,
the amplest concurrence of the
Noble Earl the Governor General,
and of my other colleagues in Coun-
cil; and T doubt not we shall ex-
?{erience a generous support from
er Majesty's Government and the
Council” of * India at Home. And,
Sir, I should not be doing justice to
my own feelings, nor to the merits
of others, if I did not bear witness to
the valuable assistance which I have
up to this time received from my
colleagpes in Council, from the heads
of all the departments I have had
to consult, from numerous Members
of the Civil Service, and from the
leading Commercial gentlemen with
Whom I have had the good fortune
to communicate. I must also hdd
that T have reccived valuable aid
from many distinguished members
of the Native community. Wher-
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ever I believed sound and useful
information could be obtainea, Y
have freely applied for it, and T must
express my gratitude for the un-
grudging and willing response to my
applications. But, Sir, there is one
gentleman in particular to whom
my thanks are due. My Ilonorable
friend, the Member for the North-
Western Provinces, introduced a Bill
in the month of August last for li-
censing Trades. That Bill was in-
troduced before it could have been
known that Her Majesty’s Govern-
ment had even decided upon my ap-
pointment. When I arrived in Cal-
cutta, that Bill had pessed a second
reading and had been referred to a
Commiittee, and 1 feel it my duty to
state that, on my arrival, my Honor-
able friend took the earliest opportu-
nity of requesting that I would in
no way feel fettered by the existence
of that Bill, but that it was kis
wish that I should act in every
way with regard to it as best suited
my own wishes und views. Nothing
could be more cordial or frank than
my Honorable friend’s condact.
And now that the Government has
decided that, in the shape in which
that Bill now stands, it would be
better to abandon it and introduce
new measures, I am bound to say
that we feel very sensible of the
great advantages which have result-
ed from the discussions which have
tuken place upon that Bill. We
cannot doubt that they will tend
very much to aid both the Govern.
ment and the public in arriving at
a wise and correct conclusion ; end,
Sir, for this assistance, I tender my
cordial thanks to my Ilonorabls
friend.

Unhappily, Sir, the tragic events
which have happened in British
India within the lust throe years
have been too extensively and too
severely felt to be soon forgotten.

But severe as was the storm, and

numerous as were the wrecks strewed
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over the land, it is now restored to
complete tranquillity, and the Indian
political atmosphere wus probubly
never at any former time so settled
and clear. But though this is un-
doubtedly the case, though by the
power of our arms and the courage
of our civil administration, a
well founded fecling of greater
security pervades India than at uny
former time, yet it is unfortunately
no state sccret, that an evil of the
greatest magnitude is  corroding
the very heart of our political exist-
ence.

to grapple wi‘h another class, which,
if not so exciting and alarming, is
still of the most pressing and urgent
character. It would be in vain that
we could boast of the success of our
arms, of the restoration of peace and
tranquillity, if we could see no end
to that financial disorder which so
notoriously prevails at this moment.
That cur situation is serious, that
it is even worse than [ expected, I
am bound to admit. Sir, if we have
difficulties to face, the first cssentiul
step to tuke is to understand their
full extent, their utmost magnitude.
1t will be my duty, therefore, to luy
before you, without suppression on
the one head and without exaggera-
tion on the other, the exact state of
our financiul position as 1 find it. The
Government desires to exercise no
reserve. We think that our safest
course—for rely upon it, if, in matters
involving the credit of a State, there
is & well founded' Impression that
something is held back, that the
whole truth is not known, that the
puldic may bo exposed to a dis-
agreecable surprise—it is the Govern-
ment itsclt that suffers most from
such a state of uncertainty. The
money market understands how to
disgount uncertainties and contin-
gencies. We consider, therefore, that
thee. greatest frunkness is not only
‘gm Tline of our duty, us it is of our

Mr. Wilson
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Sir, if we have surmounted !
one class of difficulties, we have still :
sentative assembly to satisfy, and
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inclination, but that it is our best :
policy : we are of opinion also, that |
under present circumstances  es-
pecially we are bound to be frunk,
whon we ure ubout to uppeal to you
to aid us in our efforts to retrieve

the position in which we now stund,

If we call upon the public to beur
new burdeny, and to make new

sucrifices, however slight, we feel |
that we are at least bound to ex- |

plain fully their nccessity. And

we are confident that, if we can |

enlist public opinion in our favor
at all, it is by pursuing such a course.
Sir, it is true we have no repre-

it would be only idle to speculate
upon the time when India might
have such institutions; but, Sir, we

have a public opinion, an enlightened

public opinion, both Native and Eu-
ropean, . umd above all we have a
Freo Press and free discussion ; and we
are of opinion that nothing but good
can be derived from those useful—I
would suy necessary—clements of
a prosperous social structure, by
frankness on our part.
such a course that we believe wo can
best perform our duty to this Council,
and by which wo can best culist
the sympathies and aid of the public
in the heavy task which for the pub-
lic benelit of India we are prepared
to undertuke, and in the suceess o
which we have the utmost contidence,
if wo have ounly that fair share o
support which we trust our proposals
witl conunand,

What then is our position?  The
last authentic public exposition of
the financial position of India wa8
made by my Right Honorable friend
the Secretary of” State in the House
i)f Cowmons on the Lst day of August
ast.

ency of incomoe as against the expens
diture of the current year, ending ot

It is by .

In that Statement my Right .
Honorable friend computed the deficls -

the 30thof April next, at£10,250,000;

That was including the whole of
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the Indian and Homo Charges. But
now, Sir, itis my duty to ssk the
indulgence of the Council, while I
allude to what will appear a
considerable discrepancy in the state
of our accounts us they stand at the
present time. In the month of
Soptember, the month following the
Statement to which I have referred,
a finaneial bulance sheet wus drawn
up in Caleutta, which scems to
have been published in the public
prints. Tt 1s at the special desire of
those who were then Members of the
Indian Government, that T should
be full und explicit upon this sub-
jeet.  According to that Statement,
the doficiency in Indin was stated
for the current year at £2,651,431,
and, including the Home Charges, at
£6,499,981. DBut let us bear in
mind that this was only an estimate,
though founded on the boskinforma-
tion which was then at the com-
mand of the Government. As might
naturally have been expected, tho
publication in England of so sudden
an improvement in the state of In-
dian finances as that Statement ex-
hibited, when compared with the
statomont made 8o short a time
before by the Sceretary of State,
produced an impression very favor-
able. But if, Sir, it shall* appear,
a8 T proceed in my statement, that
this improssion was not well founded,
I shall at least be able to show that
the diserepuncies proceed from causes
over which the authorities in Cal-
cntta at the time had no control.
Well then, Sir, I hold in my hand
the final estimate of the income and
expenditure of the current year, as
corrected up to tho present time,
and g copy of which I will lay upon
the table.” According to this esti-
mate, the income of the year will be
£37,706,209, and the charges, in-
cluding the stores from lngland,
will amount to £41,770,008, leav-
Ing a deficiency in India alone of
£4,063,809. But from this amount
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we have to deduct the Railway Traflic
Receiptspaidintothe Public Treasury.
Sir, it is a most gratifying fact, and
one which augurs well for the future,
that those receipts in the present
year amount to no less a sum than
£5563,920. Trom this, however, we
must deduct £223,220 for working
expenses, which leaves a net return
from traffic of £330,700. But then
from this we must further deduct
a sum of £50,000 payable in India
as guaranteed interest to sharcholders,
leaving a balance of £280,200 to be
deducted from the deficit of
£4,063,809, and reducing it to
£3,783,109. Then, Sir, according to
the last accounts which I have re-
ceived from the Secrotary of State,
the ITome Charges, exclusive of the
stores furnished to India, which T
have alrcady included, but including
the sum of £1,114,000 to be paid for
guarantecd interest to Railway Com-
panies, will amount to £5,507,020,
which, added to the deficit in India,
will raise it to £9,200,129. 'These
figures show an increase upon those
of September to the cxtent of
£1,417,378 upon the deficit of
India, and, including the Ilome
Charges, of no less than £2,790,148,
Well, the explanation of this large
discrepancy will, I am sure, show,
what 1 feel confident no one ean sus-
pect, that there was no desire or
intention of misleading the public
by that Statement. In the first
place, then, the letter which accom-
lmnied the Statement. showed distinet-
y, that in the receipts were included
an estimate of £775,000 as the re-
ceipts from new “taxes then pro-

posed for the adoption of this Coun-
cil. Sir, T fear if that expectation
has entirely failed, thut 1 may be
considered partly responsible for the
failure ; but at least the reasons ure
well known to yonr and the public.
Then again, Sir, only very recently
it was discovered that, in furnishing
the accounts from Bombay of the
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Military expenditure, an error had
beeh made of nearly £600,000, and
in those from Madras an unexpected
increase in the Commissariat depart-
ment took place to the extent of
£300,000. In the Dublic Works
Department also an unexpected in-
creasc of a considerable amount
has taken place. Then, again, the
September account was furnished
without any reference to Railway
advances for interest on the one
hand, or receipts from traffic on the
other, which makes a difference of
£833,300; and, lastly, the Home
Charges  show an increase of
£640,490. Nbw these items, amount-
ing to upwards of £3,000,000, suiii-
ciently explain the great discropancy
which must appear between the
figures stated in September and
those as corrected to this date.  Siv,
I do not offer this explanation as
a justification of a system under

which such uncertainty prevailsasto |

render such discrepancies possible :
I would rather offer it as a proof
of the ubsolute necessity for some
immediate extensive and radical
change of such a system. DLut what
I am anxious to do is to show that
those who issued the September
Statement did so in good faith and
in the bond fide belief in its accuracy,
ghould there indeed be any one
whocoulid possibly harbour a different
opinion. Well, Sir, but the really im-
portant uso that we ore called upon
to-day to make of the facts to which I
have refcrred is this : that the pleas-
ing illusion which had te somo
extent been entertained, that we
had made somd considerable pro-
gress out of our difficulties, s but
an illusion. I am told that it has
been said in Englund upon tho
strength of that Statement, that “the
neck of onr financial difficulties had
Ben broken.” It would, indeed,
Sir, ke o gratifying fact to thoso
wh now responsible for the
fin:i of Indie, if such were the
Mr. Wilson
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case ; but if it is not so, if our diffi
culties remain to the fall and un:
diminished, if indeed every day tha
we postpone a remedy they are only
becoming aggravated, then, Sir, ]
say that such an illusion to be en-
tertained is highly dangerous, inas-
much as it is calculated to slacken our
celforts and to weaken our determi-
nation to meet those difficultics, to
submit to those sacrifices which are
necessary to overcome them. Sir, i
we permit ourselves to be seduced
into a false belief, that we are
already rapidly improving, and
thercby are less earnest in our
cndeavours to . arrest this serious
evil, it will be most unfortunate
for oursclves and the country.
Without exaggerating any thing, let
us look cvery thing fairly in the
face :—if we would really rise to the
magnituderof the crisis in which we
are placed, and be found equal toit, we
must take a broad and unprejudiced
view of our position ; we must look
at things not as we could wish them
to be, but as they really are. Well,
I have alrcady shown you that our
deficiency for the present year, up t0
the 30th of April, as nearly as it can
be estimated, 18 £9,290,129 :—our de~
ficiency in the year ending the 30tb
of April last was £18,393,137, and
for tfxe yeor preceding ending the
30th of April 1858, it was £7,864,222
Thus, in three yoars, since tho com’
mencement of thoe Mutiny, the net
deficiency of income, as compar
with expenditure, amounts to no less
a sum than £30,547 488, And
what is our prospect for the next
year P After the way in which w°
have been deceived by estimates, you
will understand with how much dif
fidenco I must regurd any estimut
that can be made. But we can only’
in looking into the future, tuko (b9’
best means within our reach. 1have?®
special disliko to prospective budgety?
they baftle and” decoivo tho abl
financier. However corroct calcul®
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tions may be, a change of circum-
stances often upscts them all.  'Well,
but availing mysclf ¢f the best in-
formation at my command as things
now st:and, allowing for u redustion
of £1,000,000, which will appear
n the accounts of the present year
a8 compensation for losscs, allowing
for a derrcasein the Military charges
of £1,740,000, for which arrange-
ments have up to this tims been
made, and al{owing too for an
increase of income from Sult du-
ties, for which the necessary sanc-
tion has been obtalaed, of £410,000,
I cannot, even with all these allow-
ances, reduce the deficit of next year
below £6,500,000, which would swell
the deficiency for the four years into
a sum of £387,000,000. DBut, Sir,
what has this state of our finances
brought ubout ? Our deficiencics have
been supplied by loans in England
andin Tndia, snd what has been the
result ? And here I claim the special
atiention of every ore, Native and
European, who feel # real interest
in India. What was the state of
our debt befors thie Mutiny P what
18 it now? and, let me esk, what
will it seon be il we arc fo resort
to the imisorable, the disreput-
asble expediency of continuing to
borrow in time of peace P Loans may
be justified in time of war, and as
the consequence of war for a yeur
after; but oven then they should
not be exclusively relied upon.  But
?he theory of borrowing during war,
Involves mnecessity of some effort to
reduce debt in time of peace; but
if, instead of this, we are to continue
to rely upon loans still in time of
geacc, what will our debt soon be!
Where will be our credit? I hold
In my hand o Statement showing the
amount of the debt due by the Go-
verument of Iidia, in India and in
England, in every year since 1834.
(Aﬁ these papers shall be laid on
the table of the Council for the uso
of Members, and I hope will be
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printed for the use of the puvlie,
who are deeply interested in a cor-
rect unlerstanding of these matters).
Well, Sir, on the 30th of April
1857, just before the Mutiny com-
menced, the capital of the Public
Debt in India was £55,546,65:2 and
in Ingland it was £3,804,400, and
the interest payable upon the whole
wus £2,525,375. Sir, T necel not .
trouble you by quoting the interme-
diate years, but on the 30th of April
this year—indeed at the present mo-
ment—the debt in India has been in-
creased to a sum of £71,202,807,

and in London to” a sum of
£26,649,000, making  togsther

£97,851,807, and the annual charge
on both is now £4,451,029. Thus,
in three years, the debt of India has
increased by no less o sum than
£38,110,755, involving an annual
incerease of interest to the amount of
of £1,035,654, Sir, T am fearful of
wearying you with these details,
but they involve great faets, which
must be understood.  We have not
been engaged in any foreign war ;
we have not had to defend oursclves
from foreign aggression: wo our-
selves have attempted no war of
conquest :—but  internal  Mutiny
alone has produced this result.  Sir,
it cannot be too widely made known
throughout India, that the Lite Mu-
tiny has cost the Tndian publie—I
say the Indian public, because 1 can-
not woparate them from the Indian
Lxchegquer—and also, because svoner
or later the pressure must full upon
them in one shape or another.  Sir,
it cannot be too widely made known,
that the late Mutiny has cost the
people of India, in a direct publie
charge, independent of all other
losses and sacritices, the sum of
£38,410,755, anll has incurred an
annual charge in respeet of it of no
less than LL,Y35,654, for 1 fear
many years to come. Sir, if na-
tions could only understand and
appreciato the personsl interest

G
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they had in enforeing an obedience to
the law, the duties of the exccutive
and the cost of (Government would
indeed be greatly diminished.

‘Well, but this is our prescnt con-
dition. We have a deficit in the
last three years of £30,547,488—wo
have a prospective deficit in the noxt
year of £06,500,000—we huve al-
ready added to our debt £38,410,755 ;
and with these fucts before us, it is
for us to take a fair—I will say a bold
—view, but tempered with caution and
prudence, of our position, to rise to
the mugnitude of our difficultics, and
with firm resolve determine to leave
nothing undone which lies within
our reach to remedy so erying an
cvil.  Sir, shall it ever be said that
the prowess and heroism of English
Soldiers, and of English Civilians—
I may even add of English Ladies—
were suflicient, even in their dis-
proportionate numbers, to quell the
ficreest Mutiny that is recorded in
history, and that English admi-
nistrative capacity failed in govern-
ing a country so kept—I had almost
said so ro-claimed ¥ Sir, I am sure,
if it lies within the power of the
Members of the Supreme Govern-
ment of India, if it lies within the
means of the action of this Council,
if the Kuropean population in
India can assist, if the millions
of well-disposed Natives can aid,
in preventing so disgraceful a ca-
tastrophe, one and all will render
their best assistance in the task.
At least it will be my duty, on be-
half of my colleagues, und myself—
having laid before you the neeessitics
of the case—to propose measures for
your adoption, which we deem abso-
lutely necessary, und not moro, than
adequate to the occasion ; and which
we shull deem it to be our highest
duty to India, in tho responsible
position we fill, 10 use all the means
wo possess, with moderation and tem-
perance, but with firmness, to enforee.
It is in the trune interest of India,

Mr. Wilson
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and of the Indian Empire, that we
are called upon to act; do not let us
deceive ourselves, or lull ourselves
into composure, by the fact so often
referred to, that there have bcen
finuncial difficultics before : that with
out any very cxtraordinary effort
or sacrifice they have been surmount-
ed. Ttis common to refer to the
laudable and successful efforts made
by Lord Amherst to retrieve the
financial difficultics which arosc out
of the Nepal and Mahratta wars:
to the vigorous administration
Tord William Bentinck in retrieving
the disorders which arose out of the
first Burmese war. Now, Sir, !
I refer to the acts of those two di#
tinguished noblemen, I need not a%
surc you that it is not for the pur

ose of depreciating them, nor

ctracting from their high merit*
If I compare their position wit)
ours, it is enly for the purposcd
showing that our case is so inco®
parably worse, that it would be onlf
deceivingourselves to set them up #
ancxample in any way applicable?
thepresent time.  Ifor the purposo"‘
understanding our own position be¥
ter, lot us sce how those two cas
stood. The Nepal war began
1814 and continued till 1816, th
Mahratta war began in 1817 avd
ended in 1819, Lord Amherst ¥
came Governor General in Aug |
1823.  During tho war from 18!
to 1810, there were six years of ¢
ficiency, the whole amounting |
£5,445,931, and when Lord Amhe!
arrived, thero had been three yeo
of surplus, amounting to £2,461,0*
making a balance of deficiency
something less  than £3,()()0.009'
Trom 1814 to 1823 the debt of’ Tnd”
increased only by £2,360,000. A g"‘";
the Burmese war hegun in 1824 W
ended in 1826, Lord William B
tinck became Governor Genersl
July 1828. No doubt he h:l‘!h
more scrious difficulty to deal W!
In tho preceding five ycwrs
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total deficit of Revenue amounted
to  £14,300,000, and the Indian
Debt had increased by £12,000,000.
But neither of these cuses are to be
compared in intensity with our
present position. liord Amherst had
to meet an accumulated deficiency of
nine years of £3,000,000, T.ord
William Bentinck had to cope with a
deficiency of five years of £14,300,000.
Wehave to deal with deficits of four
years, amounting to £37,000,000 ;
and gmounting in the present
vear to upwards of nine millions.
- DI'say I wish only to impress upon
* you the magnitude of the difficulty
we have to meet. Again, let us com-
pare our present position with that
m which Sir Robert Peel found him-
- self in 1842, when he felt himself
bound to resort to remedies of no
ordinary kind, and [ will venture
to say us much against the popular
feeling in Wngland at the tmne as
any thing we are likely to propose
can be in antagonism to the popular
feeling in Indin. When Sir Robert
Poel succeeded to the Government
m 1842, the first thing he had to
deal with was a financial deficien-
cy—a deficiency which may be
suid to have contributed mainly
to the downfull of the preceding
Government, Well, what was the
extent of that deficit? Sir Robert
Pecl was the greatest master in
making o Statement that this
age has witnessed. But with all
his dexterity, tho whole umount
Which he was able to show to justify
his bold, but wisc mensure, was
a (1eﬁcicnc. for five' years, from
1837-38 t0'1841-42, of £7,500,000,
andincluding a prospeetive deficiency
for the following yeur, ho could only
make up a total of £10,070,000;
and this, be it remembered again, in
the comparison, is to bo put ugainat
our deficiency of £37,000,000 in four
years; while his prospective deficiency
for the coming year was £2,570,000
against ours of £6,500,000. Sir, I
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again repeat that the practical o

which T wish to draw from thesc
comparisons is to enable us to under-
stand the real dimension of the
task we have in hand, and above all
to induce us to determine once and
for all to reject all mere pallintives,
and to brace up our nerves to the
full extent of our duty. Whatever
wo do, let it be effectual for its pur-
pose. But, Sir, in making these
compurisons of the expenditure in
the lust three years, with that of the

wars to which I have referred, we
cannot but be foreibly struck with
the greatly increased cost upon the
recent occasion.  Sir, in one respect
I must own that I find in this one
of the fow redeeming points to re-
concile us to the financial difficulty
in which we now find ourselves. The
future historian of India, when re-
cording the occurrences of the lust
three years, if he be & man of fine
discrimination, will dwell with pride
upon the fact that at that moment
India was governed by an English
nobleman, who, in the midst of the
greatest peril, never for one moment
allowed his judgment to be swayed
by pussion, or his fine sense of honor
and justico to be tarnished by cven
‘o passing feeling of revenge. Tor,
perhaps, the first time in any Asiatie

war Lord Canning adopted through-
out tho whole of this Canpuign the
most scrupulous principle of inte-
grity.  Whatever service was per-
formed ; whatever provisions wero
supplied; were strictly paid for :
and when under the wvigorous ad-
ministration of the Punjab money
contributions were exacted, the ob-
ligutions have been all acknow-
ledged and faithfully repaid.  Sir,

rely upon it, however much sucl
a mode of conducting a Campaig
may add to present expense, the
statesmun who pursues it is fu
more than re-paid in tho permanen
stubility which he thus gmves to w
Empire; and, I cannot avoid- thi
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opportunity of saying that, how-
ever much some 1ay have diffeved
with the policy which the Governor
General pursued, yet that the time
is not very distant when even they,
and I am sure the public at large,
will do justice to the calm and dis-
passionate, but truly courageous dis-
crimination which the Noble Earl
has exhibited throughout those try-
ing occwrrences ; and I cannot but
believe that we are already reaping
the beucfits of it in the great repose
which has now spread itself over
India, and which I am convinced
will enable .us the more effectually
to deal with our present financial
difficulties. Sir, it 13 the privilege of
Englishmen to criticise, and T hope
they will long exercisc it ; but it is
also characteristic of British States-
men to pursue, through good report
and evil report, the even tenor of their
policy, trusting totimeto justify them.

Well, Sir, I have pointed out to
you, without the slightest reserve, the
predicament in which we stand at
this moment. I have shown you how
infinitely worse it is than any similar
occasion which we have recorded in
India, or than the most pressing
modern crisis in England. T have con-

fined my observationy to the period |

that has elapsed since Muy 1857, Are
we to take that as a standard to which
we should aim to arrive ?  Even if
we could do so with regard to the
Army, you must bear in mind that
1 have already shown you that, in
the last three years, the interest of
the debt has inercased in round num-
bers by £2,000,000; and there
are other incrcased charges beyond
our control. DBut cven were thiy
otherwise, und even if it were possible
that we should be able fo regain the
standard of 1857, would that be
wholly satisfuctory ¥ 'We have a
deficiency of upwards of £30,000,000
in three vears, but is that a new
state of things? Sir, I hold in my
hand a Yeturn showing the deficits

Mr. Wilson
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and surpluses of Indian Revenue #
a whole, in India and at home, sin¢
1814 down to 1860, and what is th¢
result 7 The period embraces forty
six years: of that number we had?
surplusin thirteen years amountinf
on the whole to £8,895,437, a sulk
not equal to the deficit of the present
year, and we had deficits in the re
maining thirty-three years,amountinf
in the whole to the large aggregsl
sum of £72,195,416—thirtcen yea?
of surplus at an average of onlf
£684,264 a year, thirty-three yes?
of deficit at an average of £5,540,0
a year. Nor was this state of thing!
peculiar to the carlier part of th
period to which I have referred
Tuking the return only from 1834
when the management of India b
came purely governmental, wo ha®
a period of twenty-six years: ¢
these the finances of India were ¥
surplug only for seven years, wh
in the remaining ninetcen years thef
cxhibited large deficiencies, Ags?
Sir, I find by a return to Parliame?
in the last Session, that of tho fiftf
nine years which have clapsed ¥
the present century, in no fowd
than forty-four of those years ho?
considerable, often large, additio?
been made to the Indian Debt, wh

i in fifteen only have diminuti®
taken place ; so that the normal sti¥
of Indian I'inance may bo said to
deficiency of income und addition,
debt. Shall T ask if that is o sot?
factory state in which the finan®
of a great Empire should rema?
Is that a condition to which |
should be content to veturn? 2
- all who have the honor, dignity,

i future sccurity of India and of b
i teeming population at heart, ¥

| emphatically answer—no.

{ but is there no other source of

easiness in what may be tormedgt]
normal ¢ondition of our finances’
fear thereis at least one, if not 1110.:
Sir, Icannot forget that we der!
about five millions net a year
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the sale of Opium. Now, perhaps, this
is one of the most unique facts that
the history of finance affords, that
a Government, without calling upon
18 peoplo to make any sacrifice
whatever, on the contrary by af-
fording a profitable cultivation
to alarge class, should be able to
derive a revenue for the benefit of
the State of so large a sum. DBut
what security have we that this will
always continue? It is the ouly
instance I remember at the moment
of one country having succceded in
raising a large revenue from the
subjects of another. No doubt the
demand has recently continued good
and the prices high, but that T am
disposed to regard rather as a source
of dunger than otherwise. I have
no doubt our true policy is to keep
up the supply to the full demand,
and to obtain moderate prices for a
large quantity, rather tuan large
prices for o small quantity, Iligh
prices always lead to increased com-
petition, and are particulurly likely
to do soin this case ; and itappears,
therefore, that steps have been taken
to effect this object. But still, at the
best, what security have we that at
some time or other this unusual
source of revenue may not to some
extent fail us? Tt scems to me that
it i3 impossiblo not to regard it less
or more as somewhat precarious.
But again, Sir, there is another evil
of no slight kind, which has resalted
from the fact thut we have hitherto
relied so exclusively upon the luul
for ourrevenue. As I have already
shown you, the finances of Indin
have been almost always in difficul-
ty. Deficits seem to have been
their normal condition.  But cfforts
have always boen made to raise the
ncownp, and 1 fear that those efforts
having been mainly dirccted to im-
proving the land revenue, have re-
sulted in something bordering upon
oppression on the ryots, and not
leading in the long run really to the
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improvement of the revenue. Of -
the evils of over-assessment, we have
recently had a striking proof in
Madras, Much to the honor of Lord
ITarris, the late Governor of that
Presidency, his careful attention
was directed to that subject, and so
successfully had he applied the prin-
ciple of revision, that my lonorable
friend, the present Governor, Sir
Charles Trevelyan, who has followed
up the good work, informs me that,
by reductions of assessments made
under that revision, the land revenue
of Madras, in consequence of ex-
tended cultivation, will be increased
in the present year by & sum little
short of £500,000 or thereabouts.
Sir, our best thanks are due to Lord
Harris, who, with so little osten-
tation, has instituted so marked a
reform—a  reform which enriches
the people and the public treasury
at the same time. I ask then,
Sir, is it wise for a great Bmpire to
rely so exclusively upon one source
of revenue as we do in India, and to
press our charges upon it so much,
that while we run a risk of oppress-
ing the people, we are certain, if we
do w0, to impoverish the Exchequer ?
Sir, I am fearful of wearying the
Council with all these details, but I
trust you will bear with me. We
have a grave conjuncture of affairs

l'to deal with. I think you will

already begin to perceive that the
evil is deeper and broader than at
first it appeared. I think' you will
begin to see that our task will be
heavier, and must extend to great
questions of administrative reform, as
well as to immediate questions of
finance. You will, thercfore, I am
sure, purdon me if T fecl it to be m

duty to the best of my ability to
unbare before you the whole extent
of tho evils as they present them-
selves to my mind. Sir, I sinoere-
ly trust that, in the free observa-
tions which I feel eompelled in the

performance of my duty tq, make, I
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shall be wunderstood not to reflect
unfavorably either upon any indi-
vidual or upon sny class. It is to
the system, and the system alone,
that I refer. Nay, I will say more.
It has been a matter of surprise to
me that, with so defective o system,
greater cvils have not arisen, and
that they have not, I attribute only
to individunl zeal and care. It iy,
Sir, with that system we shall have
to deal, with a system under which
in thirty-three years out of forty-
six we have suffered a deficiency
in our finances at the rate of
£5,500,000 o year, and amounting
in the whole to £72,195,416, under
which wo have now a deficit in the
present year of upwardsof £9,000,000
and a prospective deficit in the next
year of about £6,500,000, under
which our debt has increased in three
years by upwards of £38,000,000,
and the annual chango wupon it
by about £2,000,000. That is the
price the Mutiny has cost the peoplo
of Indin. It cunnot be repeated
too often.

But, Sir, bad as our case may be,
and even worse than we expected,
is there any ground for despair? Sir,
in my opinion, if we are only prepar-
ed to do our duty to our countr
and our Sovereign, I say there 1s
none. On the contrary, gloomy us
may be the picture I have drawn, and
it is not more gloomy than justice
demands, T will freely express my
own most confident opinion that, if we
arc only true to oursclves, and I will
add to the weighty obligations we
have undertaken towards India, not
only arc all these ovils capablo of
solution, but I will say further, that
we may, with the blessing of a high-
er power, uid in creating a future
of brilliant prosperity. Sir, at this
moment  overy thing fuvors our
noble enterprize, if we will undertake

~ g Nay, the very erisis  through

which we have recently passed at
such a syerifice greatly fuvors us.
Mr. Wilson
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While yot I was in England, upos
more than one occasion I expres
my unbounded confidence in th
resources of India. I did so from
having watched the progress of
its trade, and having studied the
character of the country at a dis
tance; but, Sir, if I had confidents
in the resources of India while yet |
had not seen it, I must suy that 3
has been greatly inercased by what
T have had the privilege of witness
ing since my arrival. It may ap
pear almost presumptuous in_ ond
who has been in the country little
more than two months to alludo t
his experience or to opinions bas
upon personal observation. Bub
Sir, T have had advantages during
that short interval which do not
often full to the lot of those who
puss even many years in the country
As you are aware, o fortunate acer
dent led to my visiting the Uppé
Provinces, immediately after mf
arrival. 1 have travelled from Cak
cutta to Lahore, and from Lahor
back to Calcutta. T havo visite
every Town und City of importan®
over that extensive tract. T hav
had the advantage, and o rare onf
T must acknowledge it to have beet
of freely discussing ull matters ¢
public interest with the Civ
Servants of the Crown at everf
Station. At every important Tow?
I have had free intercourse in publ®
and in private with the Nuti¥
Merchants and Bankers, and of thes#
I will say, that in enterprize, ”&
knowledge, and sagacity, they wo
well compare with some of the modt
enlightened classes in Europe :—t"
impression produced upon my m®
with regard to the resources of
country and the capacity of
peoplo to develop them wus mo
fuvorable. A richer soil, a ﬁl}"r
climute, o more industrious, act
and frugul, and I will add dociler
population, it would be difficult
find anywhore.
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Sir, it would be difficult to imagine
any thing more intensely intercsting.
I have soen many European coun-
trics, but T have seen none atonce so
striking, so wonderful, so interesting.
The neurest comparison I could make
would be a Belgium upon an im.
menscly enlarged scule. You have
the sume antient magnificent cities,
with their narrow streets, their
thronged population, their splendid
public buildings, the relicts of decay-
ed dynasties, and the active bustle
of trude at every corner; but what
18 more importunt and more to our
present purpose, you havethesameex- 4
pansive plains,with Alpinemountuing
in the far distance, affording sani-
tariuin for the people and o climate
for new varicties of productions—
you have large rivers and magnificent
canaly hiriguting the country :—the
same careful ]xusmmlry with cultiva-
tion up to the rondside, and the same
teeming population, all bent on active
and profitable pursuits :—you have
the sume thrifty and economical ha-
bits, Sir, T am told thatall those symp-
toms have intensified since the Mu-
tiny, Considering what wo had be-
fore been told of India, I must
say that tho impression produced
on my mind, both from what I
saw and what 1 heard, was as if
the people of ull clusses had been
roused into u new activity by the
great  erisis which  had  shook
the wholo country. On all hands
I was told by MNuropean Offi-
cers that tho change since the
Mutiny wus so great, that people
seemed ag if they had been awakened
from u state of lcthargy to o state
of intense activity, that the whole
character and tone of the people
was 80 much altered for the better,
since the signal proofs they had re-
cewved, first of our power and next
of our Justice, moderation, and mag-
naninnty, that those who had been
ubsent but for u short time coull
hardly be fair judges of the present
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state of India. Such was the impres-
sion on my mind. Tnever saw greater
signs of industrial vitality, all full of
promiso of future prosperity. When
I had the good fortune, as Secrctary
to the Indiu Board, in 1849, to pass
the two first Bills through Parlinment
for Railways in India, I was told,
and that by those who had long
experience in India, that the Natives
would not use them. 'We have only
on this side of India two extensive
picces of line open, from Calcutts to
Raneegunge and from Allahabad to
Cawnpore.  Those who have scen
tho rush of third class passengers
on u holiday in Belgium, can from
that form the best idea of the wse
made of these lines by Natives.
What we require is the completion
of those lines at any cost, but quick-
ly, and wo shall seo a result for
which the most sanguine is not
prepared.

But, Sir, there is another element
of secure prosperity which India
especiullly enjoys.  Almost every
thing she produces is in constant
and boundless demand in Europe,
and almost every article of import-
ance required im Europe is to bo
found 1increasing in Indin; so
varied are her products. Sir, in this
fact therc is great security for the
future. Lot cultivation be extended
and improved ever so much, there
is no- fear of the want of a market.
But let me appeal from mere opinions
to fucts, to show the condition in
which India is now placed. {Sir, it
is undoubted that, at tho present
time, India enjoys a prosperity far
beyond comparison with any former
time ; and what is most satisfuctory
is that the evidences of that pros-
perity have been for wsome yeurs
past steady and aceumulative. It
18 not, Sir, a mere transitory excite-
ment.  As proof of thiy, Sir, let me
refer to our Kxports and Imports. I
hold in my hund official *returns,
which exhibit the amount of our
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Exports and Imports in each year
since 1834. Sir, I now speak of
Merchandise only, leaving out of
question for the présent our large
transactions in Treasure. Well, Sir,
in 1834-35 the total amount of our
Exports to all parts was only
£7,993,420 ; in 1858-59, it was no
less than £26,989,000; and in the
present year it will be considerably
more. Again, Sir,in 1834-35 the value
of our Imports into India was only
£4,261,106; in 1858-59 it was no
less than £21,366,447 ; and in the
present year will exceed £24,000,000,
and thisis independent of Treasure,
to tho average amount in the last five
years of no less than £11,223,107
yearly. Sir, I have had these re-
turns divided into peviods of five
years, showing the average of each
period for convenience. This divi-
sion gives the following results :—

IMPORTS,
Aﬁ‘:g’;s:n““ Morchandiso, . Tropaure,
£ £
1884 to 30..average .. 4,070 000 Lo 2,345,000
1889 ,, 44 " .o Tl 408 v 2,702,164
1844 ,, 40 " . 831818 . 8,073,249
1349 ,, 54 ,, .o 10,766,134 e 4 4THIO0T
1854, 69  ,, .. 15,365,034 .. 11,293,107
LEXPORTS.
Aﬁ\:’o:nyg&"ot Merchandise, Tronsure,
£ £
1834 to 89 ,.Average,. 11,071,529 251.069
1889 ,, 44 1 oo 13,780,709 462,705
1844 ,, 40 " o 15,075,044 . 1,820,503
1840 ,, 54 s oo 14,800,504 . 640,409
1804 ,, 59 »” . 29,187,736 " 850,005

Taking the Exports and Imports
of Merchandise and Treasure, and
there is really no distinetion be-
tween the two, we find that the
trade of India has grown up dur-
ing the period embraced in these
tables, from a total sum (Ex-
ports and Imports together) of
£13,847,289 in 1833-34, to one of
£60,219,660 in 1858-99. Can we
desire a stronger proof of the steady
prosperity of the country? So
much for our external trade; but I
have proofs no less conclusive of the

Mr. Wilson
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improvement of our internal cond
tion, to which I would elaim t¥
attention of the Council, and ecsp
cially as they touch the interests ¢
a body of gentlemen to whom I sh#t
have hereafter to refer. It 1s nott
rious how much the price of #
country produce has incrcast
of late years, in consequence ot th!
great demand for exportation. No¥,
Sir, what has been the effect pr?
duced upon the interests of the cultt
vators of the soil by this enlargd
trade? T hold in my hand a retu?
showing the nwmnber of estates?
the permanent settled  distrid
brought to suio in cach year sind
1834-35, to thg present time, 1
default of rent.) In the first yo¥
of the period, ‘estates reprosontint
an annual rental of 4,81,403 R¢
pecs, or £48,140, wore sold jor rent
in thenext yeur, 1835-36, the s1les
presented an annual rent of 9"30,6@
Rupees, or £95,060, and the ave’
age of suven years sold at that ti?¥
ropresented o rental of £56,78
What is the case now? In the
year, 1858-59, the siles represont
a rental of only 14,493 Rupeos, ¢
£1,449, while the average of **
last seven years shows a renta
only 65,326 Rupes, or £ﬁ,53z
being little more than a ninth of th
former average. Again, if [ refer
the arrears of Land Rovenue at *
end of each your, T find that fro
o sum of upwards of four 0
(£4,000,000) in 1834, they h*
now dwindled down to a moare %
minal sum. Sir, I am not forget!
of the shure which an improVed 4
ministration may have had in pr.
ducing these results ; but undont”
edly they are also in great degtis
if not mainly, to bo reforred to 1
incrrasod demand for the produc? .
the land occasioned by cur ext -
ing cominerce, and the unusul P";"'
perity which has resulterl thereft%g-
But, Sir, anotiier result has flo"%’
from these causes, more important®;
k]
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‘more interesting than any, because
1t affects directly the greut masses
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.of the people, individually so helpless. |

Sir, T am thankful to know that the
beuefits thus conferred by our
commerce upon the land ‘have ex-
{tended, and in no slight degree to
'the labourer. Tt is no exaggoration
‘to say that such has been the in-
ereased  demand for labour, that
ithe rute of wages lus risen in
many districts two-fold, and in
some three-fold during the last few
iyears. In the face of evidence of
‘'this kind, can any one doubt that
.tll classes in India are in a state of
i prosperity unparalleled ut any former
time. 1t is indeed, Sir, I believe,
fact, which is undisputed. Well,
let us pause for » moment and
iconsider what it is 1 have shown
you. I have shown from stutements
and facts only too well known to
.every one, and beyond dispute, that
ithe finances of the State are ina con-
Jdition of unparalleled disorder and
leficit; and I have shown by
proofs equally conclusive, that under
the protection of that Government,
by the pence and good order which
it maintains, by tho commerce and
enterprise which it succours, cvery
class of the community is in a con-
dition  of unparalleled prosperity.
Could there be a greater con-

trast than that which it has been |

my duty to draw to-day, between
“t\m condition of the Government
~all powertul in its exccutive cha-
racter, and that of the people?
But, Sir, there is such a sympathy
beween the credit of u Government,
‘the finances of the State, and the
Commerce and Trade of a country,
that it would be contrary to all
history that such an anomaly should
continue. Depend upon i, it is for
tho interest of the commerce of
Indin, for the interest of the land
of Indiu, for the interest of the
labourers of India, that this nnomaly
-should ke cured us quickly as possi-

18, 1860.} Finances. 110
ble. Tt is not only the duty, but it
is the direct intercst of all classes
to contribute their fair share to
restore the financial position of the
State ; and above al} it is the first
duty of the Government to tuke
steps in the public interest fo that
end. 8ir, the Govermment of India,
representing  the iuterests of the
Crown of England, stands in a
peculiar  position towards India.
England does mnot, and never has,
exacted tribute from Indin. Every
Rupee of-taxes raised in India 18
devoted strictly to Indian purposes.
If England expects or desirves for
advantage from India, it'is ounly in
a way entirely cousistent with the
true interests of Indin—it is by o
reciprocal exchange of products,
which constitutes that commerce
which I have shown you hus showered
go many blessings on Indiy, to the
full, T admit, reciprocated by Eng-
land. If then, Sir, it he our duty
to call upon India, to make new
efforts to place the finances of
the Government in a condition con-
sistent with the public intevest, it
is for the benefit of India mainly
that we do so. 1In so doing, we
shall only be performing the first
duty which a State owes to the
people over whom it governs. Now
we fully admit that, in our endea-
vours to restofe tho eguillibrium
between Income andExpenditure, our
first duty is to use every effort to
reduce all expenditure to the lowest
point consistent with sccurity and
good Government, and to make all
those administrative reforms which
are so essential in order to secure
economy, and I hope, before 1 sif
down, to ghow you that the Govern.
ment isegot unmindful of its duts
in this respect. But, Sir, 1 submi
that there is a point below which th
interests of the country, in preser
ing that peace and security whic
are so essentinl in order to maintai
that prosperity which the count:

i
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row enjoys, forbid us to carry reduc-
tions, ~This point has been carefully
considered, and it is the opinion of
the Government, that in the interest
of India, it must have recourse to some

new sourcesof taxation,us well to meet |
‘present  deficiency, as to place our |

finances in a more permanently secure
position for the future. Butif we are
about to call upon our fellow-subjects
in India to submit to some further
contribution to the State, T may be
permitted to point out how very
small is the sum in the shape of
taxes which they at present pay. I
believe it to be undoubted- that
India 18, and will remain, the
lightest taxed country in the world,
in proportion to the good Govern-
ment  which it enjoys. Sir, the
sum total of receipts for the current
year is  £37,706,208. DBut that
mcludes Land Revenue, which no
onc will deny can only be regarded
a8 rent, the proprictary right of the
Government to a share of the rent
having never been disputed, and
which, if not paid to the Govern-
ment, would un&oubtedly bo paid to
the zemindar or other proprictor i—

it also includes the receipts from
© Opium, which in no sense can bo

. ealled

l
i
i
{

2 tax:—it includes other
receipts of a like kind, which on
the whole amount to no less than
£28,678,235. The biftance amounting
to £9,027,973 can alone bo termed
taxation in the sensc in which that
terw i8 used in Kurope. The

reeeipts from the Crown  lunds of

England  would
be culled taxes. This sum  of
£9.027,973  cousists  of  Customs
duties, Kxeise, Suayer, Abkarce,
Moturpha, Trade Taxes, Salt; and
Stamps.  Strictly  speaking, theso
are all the taxes now levied in In.
diu. Tho population of British In-
dia by the last return to Dar-
Hument was 132,202,000, giving an
averuge of one shilling and four
pence, or of little more than ten

Mr. Vilson
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annas a head ; while in En;:l:md_
the rate per head of taxation strictly:
speaking is £2-3 a head. In Indid
even including TLand Revenue, th
rate would be considerably undef
fivgsshillihgs u head.

\/Kaving, then, I trust, shown fullf
the necessities of the Governmen
having given you the best proo®
of the prospects and ability of th¢
country to contribute the necessatf:
cost of good Government, and havivf;
T trust satisfied you that the burdes
of taxation in India are at the prt:
sent time light in comparison wit

other countries, it is my placonow ¥
proceed toegplain the measures whic

wo think it our duty to take in ord?
to place the finances of the country®
a round and satisfactory condition: ¥
doing so, it will be our endeavour?
propose measures adequate for th
purpose, for we are of opinion that ¥
greater mistake could be made than
propose measuresinsufficient in thew”.
selves, and which coul:l only lead 10
the necessity of having recourso ¥

farther measures hereafter. Sir, it?

our wigh to deal with the difficalt]
once and for all, and not to render ,“-
needful aguin to disturb the publ®
mind, or the course of trans:
tions, by having recourse to [
ther measures hereafter.  In prop®;
ing these ancasures, there are thre

‘great principles which have guid
“the Government in their udoptloll/

the first 48 that whatever moeasu”

are proposed, they shall at leuwst *
bused upon perfect equality and }¥
tice to every class of the communit)
alike Natives und Kuropeans, ab®

official and non-official ; the ne

is that they shall be in conform¥
with sound finunectal and (:onnl“"r;
cial policy ; and the lust is {ho
in this, as in all other matters |
the Government of India, wo “".d
scrupulously endeavour to “v(ilt.
any thing ~ that would offend “r
religious  views and rites of o

native fellow-subjects.  Sir, [ "

e 1

4 me -
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heard so much upon tho lutter sub-
Jeet,s0 much upon #is tax being con-
trary to native custom, and that being
m accordance with native custom,
that I have considered it to be my
duty to look earcfully into the recog-
nized authorities upon this subject.
Sir, T have consulted the antient
sacred authority of Menu; and the
version of the antient lHindoo law,
upon the best authority at my com-
mand, is as tollows i —

The Revewnne Law laid down by Menu.

“Therevenue” (snys the writer)* consists
of o shure of grain and of all other
agricultural produce ; taxes on commerce ;
@ very small annual hmposition on petty
traders and shop-keepers; und a foreed
service of a day in cach month by han-
dieraftymen.

The Merchante are to be taxed on a
eonsideration of the prime cost of their
commoditics, the expense of travelling,
and their net profits.

The following are therates of taxation:—

On cattle, goms, gold, and silver, added
ench year to the eapital stock, one-fifticth;
which in time of war or invasion may be
mereased to one-twenticth,

. On grain, one-twelfth, one-cighth, one-
#1xth, according to the noil and the lahour
Necesmary to enltivate it.  This also may

e raiscd, in cases of emergeney, even as far
a8 one-fourth ; and must always have been
the most important item inpublic revenue.

On the clenr ammual inercase of trees,
flesh meat, honey, perfumes, and several
other nutural productions and manufac-
tures, one-sixth,

The king is also entitled to 20 per cent.
on the profit of all sales.  Escheats for
want of heirs have been mentioned as being
his, and so alwo is all property to which
N0 owner appears withiv  three years
llf!:ur proclumation.  Besides  possessing
mines of his own, he is entitled to half of
the precious minerals in the corth.”

Now, Sir, T must say that there is
latitude enough here for the most
needy Exchequer and for the most
voraciois Minister :——a twenty per
cent. income tax upon profits ; a tax
varying from two to fivo per echt.

{Fepruary 18, 1860, ]

upon acemnutlated eapital 5 a share
of almost cvery urticle produced ;
an anmud  tax on trades; half
the produce of mines, and besides
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sufficiently wide ficld for taxation
to satisfy any one either as to
amount or as to kind. The choico
is ample. The extent not undaly
restricted. I should imagine the re-
venue laws of the antient Iindoos
must have been contributed to the
sacred compiler by some very needy
finunce minister of the day.

Well, then, the #irst part of our
proposals to which I wish to call the
attention of the Council, will have
relation to our present Customs law,
with a view to propose seme not un-
important modifications, though not
leading to any very grest financial
results. It will be remembered that
the present Tarit! was pussed lust
year under u very pressing cmer-
geney, und in’ 2 somewhat hurried
manner. Sir, experience, und further
reflection, have convinced us that
there may be some consideruble im-
provements made in it, which would
contribute greatly to the public ad-
vantage; and these we propose to
make cven at some temporary loss
upon some articles. Sir, upon the
whole, the changes in the Tariff of
last year have proved most suceess-
ful. The trade bas continued rapidly
to increase und a large revenue has
been received. We have not yet com-
pleted the full year; but tulz’ing tho
portion of the year expired, that is,
up to the 31st of January, 1 find that
the net receipts into the Treasury,
in the present year, have been, for

‘alentta alone, £1,6-46,829, agninst
£1,213,566 in tho corresponding
period of the previous year: results
cqually favoruble have been experi-
enced at the other ports.  Upon the
whole the Customs in the present year
are expected to yield £4,130,000, as
compared with £2,073,000 the year
preceding ;3 as ¢ whole, therefore, the
change is working well.  But it has
been my duty closely to analvse
these roceipts in their different
classes, and T regret to say that [

olher means, oertainly present a | find one class of duties which is not



115 Indian LEGISLATIVE

mswering the expectation formed
of them. Tt will be remembered
that in framing the last Tariff, a
considerable number of articles,
which formerly bore a duty of five
per cent., were raised to twenty per
cent. Sir, I fear it will appear, when
we closcly examine our Customs
returns in detail, that that incrense
was too great. [ hold in my hand
three returns in  relation to the
entire class of goods which are sub-
ject to twenty per cent.  The first
veturn shows the quantity of those |
goods imported upon an average of *
three years beforo the change of

COVNCIL. Finances.

may, looking to other articles of Trade

—that thereduction from 20to 10 pe?
cent. will raise the Imports again t0
the rate they stood at'in 1858, thet
the immediate loss of revenue W!

not exceed £20,000 in Caleutta, and
8 £10,000 in - Bombay and Madra®
making a total of £30,000. Sir, thet®
¢ are some other reductions which w0
j are bold enough to propose. We w18

 to take n broad view of the intercsts
tof the country and of the ‘.)(""t
means of retrieving our positio?
We are desirous to givo overy Of°
portunity for the produce of the
country to increase, and for commer

duty ‘took place. This average
represents asum of £609,636, but it
must be borne in mind that those
years included the ‘year of the
Mutiny and the one immediately
succeeding it. The second return

cial intercourse to he enlarged; am
. . - 3 Y
where impediments stand in the

them as far as our present meah$
will justify ; and especially when v
can recover ourselves in another 108

shows the quantity of those goods
imported in the year immediately
preceding the now duties. 'The
amount wus £700,638, the last
return is of the quantity of the same
goods imported from the 12th of
March lust year, when the new duties
took effect, to the 81lst of January,
and with an addition by estimate
for the six weeks to complete the
year. The amount together is only
£150,647.  llere then, Sir, we have
a falling off as compared with the
average of three years of 25 per
sent., and as compared with the
vear immediately preceding of more
than 35 per cent.  Sir, this is surcly
a premonitory symptom, and o warn-
ing to retrace our steps. Nir, we
accept the warning, and Hnuvo docided
to reduce the  duty upon all the ar-
ticles in the Tariff, for every one of
them show in the decline, which now
bear a duty of 20 per cent., to 10 per
cent., Tobaceo only exeepted, and to
which T shall advert hercafter. Tiven
as a matter of policy, there are many
considerations which, in the views of
Government, render this a desirablo

N

objectionable way. Sir, it must 1
evident that, as a general rule, Wl‘“‘“
the products of our soil have to fit!
a foreign market, and in eascs
which they enter into (-.ompotitlo“
with those of other countries, the
direct effect of export duties mo?
tbhe to place our produets in i-}l(')’*o
countries at a disadvantage with
their foreign competitors :—in po!
of fact, it cannot be denied that m
such cases an export duty fullsehicfly
upon the producer who (-ullivuﬁj’
the article. But, agnin, we ]ll}‘o
some articles of raw material wllut‘h
merely pass through our territory
for shipment at our ports, The 1“':
ticle of sheep’s wool is one of thes®
A large quuntity is imported int
Bombay from Cuteh, and from t‘:’
countries beyond the Indus chl(‘ﬂ.“:
and exported to England. At prt
sent that wool is charged with ‘“1
import, T should rather say a tra?
sit duty of no less than 10 per een”
Wool produced in our own lvrnt()riv
pays an export duty of 3 por (-vll‘é
The Government is of opinion th“s
a bulky article of this kind, that L

step.  Asswming—which, T think, we
Mr. Welson

0
to cneoun‘er a ficree compuc.mv

16"

way, we are desirous of removing

——
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with the wool of Australis, Sonth
Americn, the Cape, and other places,
should be released from any impo-
diment of this kind. We believe it
to be of the utmost importance even,
in a political point of view, to en-
courage this rising trade on the part
of the hill tribes which skirt our

18, 1860.] Financee. 118

list: the duty s £15,000. We
also propose to place flax in the
free list, in order to give every en-
courngement to the incipient efforts
to make that an important article

of produee in the Punjab, which
I doubt not will wltimately he suc-

North-wost Frontier.  Already the
exports of wool from_ India are as
mportant as they were from Aus-
tralia only fifteen years ago; in the
two lust years, they have, however,
shown some tendeney to decline, and
I feur our heavy transit and export
dutics havo beon the cause.  From
the enquirics which I made upon the
subject nt Umritsur and at Lahore, T
am inclined to beliove that o large
trade in wool will soon be developed
from our frontier hills us soon as
tho transit down the Indns is im-
proved und the railway is finished

cessful.  Then again, Sir, there is
an article which is enguging,
and  justly so, much interest—
I mean the cultivation of tea.
The cxperiment made by the Go-
vernment, gt u great cost of in-
troducing it us an article of culti-
vation en our high lands, has proved
eminently successful; so much so
that steps are being taken to haud
it over entirely to private enterprise.
It is one of the few meuns which
we have in Indin of attracting Ju-
ropean capital and 1§

‘uropenn settlers.
Sir, wo ought to extend to it every

to Mooltan. Of that T have ne
doubt. Aund we shall certainly reap
2 good rovenuo from tho imports
which are received in return.  The
transit and export duty on wool,
which we thus relinguish, are equal \
to about £17,000 a yeur, by placing
it in tho free list.  'Then, Sir, there
are two articles of considerable
export which arose chietly in
consequence  of the Russian war—1
mean the articles of hemp and
hides :——the competition whiv%x these \
myvo to hear in the home markets
with the products of other countries,
makes tho export duty bear heavily
upon them, and they are hoth ar-
ticles of trade, which, for many
rensons, we ure especiully interestedin
encouraging,  Weo propose to placo
them wlso in the free list.  The duty
which they yield ut presut is u
little over “£16,000.  Then, aguin,
the article of jute is in the same
cutegory, it is ono of the grest raw
mwaterinls wsed in Bngland, which
tompetes with the course hemp of
Russin, und the production of which
i anuch our wmterest to promote.
This ulso will be pluced in tho free

encourngement in our power, and

it certuinly scems in the highest

degreo inconsistent  that we should

be spending public money to en-

courage the cultivation of t{ﬁs plant,

and then to place un export duty

upon it st our ports when it has

to be shipped to find o market

in competition with the produce

of our next door neighbours in

China.  The duty upon the ex-

port of tea is only £2500, and it

also will be placed in the free list. §
Thero is still one other cluss of

articles which we think ought to bo

free of duty. Books are already

free, and we think that prints, maps,

and  works of urt should be m-

cluded :—the duty they give now is
very trival, littleover £1,000.  The
reductions, therefore, which wo pro-
pose in our present Turitl for the
reasens 1 have explained are—

1. Loss on 20 per cent. duties ..,

30,000
2. Wool, free .. e 17000
3. Hidew und Hemp, free e 16,000
4, Jute, free . vee 1DQ00
6. Flax, free . e eae
6. 'Ton, free

g . e s 2,;')6\.)
7. Priuts, Maps, &c,, freo v LD

Total ... £ 82000

At
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making a total less of eighty-two
thousand pounds.

But, Sir, we have some per contra
proposals to muke in respect to the
Customs duties. In the first place,
there is one article which is produced
almost exclusively in India, and
which bears a large price and a high
profit—1 mean Sultpetre. This ar-
tiele can scarcely be said to stand in
the sume position as muny other arti-
cles which are produced by the culti-
vators of the soil. It is 1 point of
fact u munufacture from carth. It
has been represented to me, both
at home and here, that this article
would bear a duty of £10 a ton,
without any danger of its being
interfered with by foreign competi-
tion. It has long been under con-
sideration in the North-Western Pro-
! vinces, whereit was proposed toimpose
an Execise duty upon it. Sir, I prefer

I do not, however, go the length of
the rate suggested. We are content
" to try the experiment with a duty
of two Rupees o maund, which will
be about £5-10 & ton. The quan-
tity exported from Calcutta is about
800,000 mammds, and from Bombay
about 100,000 maunds, making a
total of 900,000 maunds, which will
give £180,000, or an increuse of
£164,300. 1 should mention that
we propose to give an advantage not
hitherto enjoyed by the saltpetre
refiners, by allowing them, subject to
paying the duty, to turn to profit
the salt which is necessurily made
in the process, and which hither-
to has been wasted. T have fully
discussed these arrangements with the
Revenue Bourd at Alluhabud. Then,
Sir, we propose to ruise the duty upon
unmanufactured tobacco to 8 annas
the seer and manufactured tobaceo
to 1 Rapee the scer. The special
bearing of this proposal 1 shall
expluin hereafter. This will give
us £25,000. And now I come to
rnontiun the lust chunge which we

S

wpropuse in the Turiff, and it is the
Aly. Wilson
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only one which I make with regret.

But necessity has no law. I must:
own that, after due consideration,
we can discover no good reascn why '

cotton yarn and twist should be’
imported at a lower rate of duty'
thun cotton picce goods. I know
it is said that it is in an earlier stage
of manufacture ; but may the same
not be said of grey cloth, as com-
pared with bleache({ and dyed cloth
und printed cloth? If we are to
have an average duty, it should be
an average throughout, nor do
attach much importance to the ar
gument that o low duty on yarn, and
a higher duty on cloth, encourages
native weaving. I could find those
who compluin that their labour in
spinning fine yurn by hand is inter-
fered with by a lower duty on
yarn. But I attach little import-
ance to that class of arguments, au

an_additional Export Customs duty. | I believe that the same duty of

ten per cent. may be placed on yarns
as i8 charged on goods, without any
perceptible injury to the trade. The
trade in both articles appears to be
progressing rapidly. By the last
Mail we received the officiul auc-
counts of the trade for the cleven
months of 1859. Aeccording to

; those returns the exports of cotton

piece goods to India had reached
the large amount of £11,041,000
in 1839, against £8,497,000the year
before, and #£5,147,000 in 1847.
So in the case of yarn, the exports
in 1859 were £2,3006,000 against
£1,763,000 in 1858, and £994,000
in 1857. T wish, indeed, it hud been
in our power to reduce all to thelimit
of five per cent., but that is impossible

at present, whatever may be the case
hercafter. I wish, however, to say In :;

reference to this

practice to sell by eontracts for
future delivery, in all cases in
which it can be shown to the satis-
fuction of the Customs authorities,
that twist that has actually been

increase of the :
duty upou cotton twist and yarns, |
that, inasmuch as it is sometimes the
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shipped at this time, or that has
arrived, has been sold subject to
the existing duty, such goods will
be admitted at the present rate
of five per cent. The practice no
doubt in England is to levy the duty
from the moment of its enactment,
giving the scller the power to re-
cover from the buyer; but it may
be borre in mind that, when duties
are raiscd in England, they general-
ly affect articles like tea and sugar,
of which stocks in bond exist, equal
to many months’ consumption, if
not for a whole year. In the cuse
of cotton twist, the concession which
we make, we are aware, can only at
rost affect 2 small quantity, nor is
thiscourse without precedent. When
the tea duties were equalised, all
the Bohea quality, proved to have
been shipped up to a given date, was
edmitted at the lower duty of 1s. 6/
the Ib. By thesc changes we shall
have a tariff imposing one single
uniform ad calorem duty of ten per
cent. on all articles subject to duty, ex-
cept beer, spirits, wines, and tobacco,
which will continue subject to the
sume specific duties as they are at
present.  'We compute the gain
upon these articles at £233,700,

cotton twist giving an additional |

revenue of £67,461. T would here
Wwish to call your attention to a very
mmportant distinction, a distinction
which ought never to be lost sight
of by statesmen, between the incl-
dence and consequence of import and
of export duties. With regard to an
umport duty, all that you can gene-
rally say is that it adds to the cost,
and ig 4 tax on the consumer.
doubt, if unduly high, it may limit
trade, as has been the case with
our twenty per cent. articles. But
with regurd to export duties on
articles which have to compete Wwith
the products of similar articles from
Other countries in neutral markets,
the first effect no doubt is that the
€Xport duty acts to thut extent us a

18, 1860.]
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reduction of the price paid to the pro-
ducer, and is a special tax and dis-
couragement to him as a producer;
but a further and serious danger is
that yourduty may exclude the article
from the foreign market altogether,
act as a prohibition, and thus put
an end to or greatly limit the pro-
duction and the demand for labour,
Sir, it is this obvious distinetion that
has made us so dosirous to relievo
our exports as the best means of
improving our internal resources.
And, Sir, when we reflocted that »
England had thrown open her ports
to the free admission of these arti-
cles from every part of the Globe,
that therc is some reuson for bo-
lieving that France is about to fol-
low the same wise policy, and that the
articles with which wo have dealt
are the raw materials of the great
manufactures of Kurope, and there-
fore capable of unlimited extcusion
—we believed we could not in any
way better contribute to our own
interest, than by tuking this coursey
Sir, we repeal duties.giving ,£82,000,i Y
but we recover by other duties, in
a way unobjectionable, £233,700.1
But there is another source from
which we look for an inereased in-
come. The valuations upon which
the duties have been paid have hi-
therto been  notoriously too low.
They are now being revised, and
the result, I expect, will be that the
revenue will be improved by uat least
£150,000. When this revision is
completed, the Government intend
to take steps to apply a uniform
valuation to all India. We pass the
same tarift of duties for every port;
but if, as has been, and is still the case,
the valuations to which the ad ra/lo-
rem duties are applied are difter-
ent at every port, it results in
point of fuct in different duties in
every port; and the competition
between the merchants of one port
and those of another is thus render-
ed unfair in the interior murkets,
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- correet, then we shall have an in-
;- crease of customs upon the, whole of
© £433,700, subject to a deduction of

. £351,700, after releasing from ex-
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Sir;’I do not think that I shall over-
estimate the gain to the revenue by
these revised valuntions as a whole,
if I take it at £200,000. If this be

£82,000, giving a net gain of

port duty almost all articles which |
constitute the raw materials of our |
manufacturing industry at home,l
and which, as such, have to struggle
against the competition of other
countries. In all these cases the
articles are included both in the free

LEGISLATIVE COUNCIL.

import and export list, in order |
to allow them to pass through, from |
Native States, without duty, to the |
port of shipment. Sir, I believe it
will be found that in these changes
we have made only timely conces-
sions to the necessities of trade,
and that they will re-act most bene-
ficially upon the interests of the
cultivators of India. It has often
Leen suggested to us that a large
export duty might be laid upon
indigo upon the same principle that
we have applied to saltpetre, because

it was exclusively produced in
India. Sir, that is an error. There
has always been a rival production
in Mexico, and that production I
observe has greatly increased in the
last few years. But were it other-
wise, I should doubt the policy of
increasing the dutv; like tea, it is
one of the few cultivations in In-

dia whieh attract British capital
and skill todirectnative lubour. That
i8 the kind of industry which above
all others the Government would
wish to encourage, and on that sccount
alone they would feel precluded from
placing any impediment in the way
of its extension. It would be
more in consonance with our views
to remove what little duty there
now ia, as soon as circumstances will
permit.  The value of the influence
of Kuropean gentlemen settled in

Mr. Wilson
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our country districts cannot, in our
opinion, be over-estimated, an
it will be the stedfast policy of the
Government to encourage it in every
fair way we can. Sir, I propose to
move the suspension of the Standing
Orders before I sit down, in order to
enable me to introduce a Bill to-day
to etfect these ohjects; for it 18
obviously desirable that no interval
shall be allowed to elapse before the
changes tuke effect, and as they are
mostly concessions, that course wi
be to the clear advantage of the
merchant.

Sir, we do not propose these mea-
sures 80 much a8 u means of meet-
ing our difficulties as of laying the
foundation for increased prosperit
in the future by relieving Agricul-
ture, as well as Commerce, from
restrictions and imposts which, while
they give but little to the Jxche-
quer, may prove serious impediments
to our future progress, at a time
when, as T have before said, all these
articles have been admitted free of
all dutyto the English market, when
there 18 good reason for believing
that the French Government contem-
plates a similar policy, it would in-
deed be unjustifiable in us if we wére
to exclude our producers and our mer-
chunts from sharing in commo®
with all other nations in these ad-
vantages, by retaining export dutics
on those articles which have to com-

.

petewiththe products of allthe w0r1d~>

% But now, Sir, I have to recall ‘\’0“"
attention to the main object of the
measures which I, on the part of the
Government, will have to propose
I must remind you that the pro-
posals I have made, and the med-
sures I have explained, however
valuable in themselves, and however
much we may fairly hope they Vf'll
conduce indirectly to the fruitful-

‘ness of the revenue in other ways

hercafter, vet will do but little
to meet our present emex;gencwﬂ-
I must remind you that we have
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still to deal with a present de-
ficit of about nine millious, and u
rospective deficit, after making al-
owance for considerable reductions
of upwards of six millions—I must
remind you also that I have shown
you, that itis not only with this
great and accidental ditficulty thut
we have to deal, but that the nor-
mal condition of the finances of In-
dia is one which is not creditable to
a Government: that in by fur the
great majority of years during the
whole of this century, we have been
creating deficiencies and adding to
debt. "Well, we call upon you and
upon the public to aid us to correct
this state of things. We will do
our best to reduce expenditure
and to improve the administration ;
but when all that is done, it will
not be enough. We are, Sir, there-
fore, reluctantly compelled to pro-
Pose to increase the revenue by
the imposition of new taxes; and
these we propose to be of two
c the one we shall propose to
enact only for a limited period, with

\/ View to the present emergency—the

other, we propose to ask you to pass

4 In select-
INg mnew sources of revenue, the
Government _are very much im-

ressed with the fact that hitherto a j
ge share of the revenue has been !

denived from land, and that the

practice of revising the assessments !

gf‘,’“ﬁfhcqlly has at least iiad the eftect
alwa eeping the actyal cultivator
fore ty}? tllt a rack-rent. 'We there-
e im n that,.\ﬂ}a‘tever new taxes
mainlm;hehlnczdence s‘hould: full
doubt tha other ¢lasses. There is no
ggn??}i:?rc?l hardly be said to have
of the State }l:ll share of the burde_ns
cussion I efetofore. Much dis-

48 taken place as to the

t fo e
. (O phich new taxes can

im
to thep?\“s:?‘

ve aversion to taxes. Sir,

Mmerchants and bankers ;

s Xauch has been said as |
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| said in the House of Commons, “dt
I is as difficult to tax and to please, as
i it isto loveand be wise.” T do not
: believe in the popularity of any tax.
. T do believe in the preference which
| the wealthy native trading clusses
give to tllosc taxes which they can
. shift to the shoulders of others. If
j we are to consider the Natives, which
i we ought, then I have shown you
{ that their sacred writings give us
l ample latitude of choice. But, Sir,

we must at once resist and reject a

return to the old system of internal

and transit dutics, when every ze- ¥

mindar had a Custom House ut the
entrance to his own village. Sir, we
cannot consent to ullow all the efforts
 which have been used io ubolish so
i prejudicial a system to go for no-
i thing, and to revert to it, as we have
« been advised, because it is an easy
| mode, and in accordance with an-
| tient usage. No, Sir, whatever we do,
whether our success be great or lit-
. tle, whatever our progress may be, at
i least let it be in the right direction.

Sir, 1y Honorable friend opposite in-

troduced in August last a Bill
! for imposing a license duty upon
| Trudes. The difficulty of my Honor-
! able friend’s proposal soon became
. apparent. If he had confined his
i demand to a small uniform license,

which could alone be paid by small
| dealers, then not only was the
i amount of revenue to be derived
from such a tax entirely inadequate
to the demands of the State, but
it was evident that the wealthy
traders and bankers, who have so
chiefly benefited by our rule and by
the order and security we have
maintained at so much cost, would
contribute nothing in proportion to
the exigencies of the State. To cure
this, it was proposed to graduate the
tax, and to charge it in proportion
to the gains of traders; but then,
Sir, it was evident to my Honorable
friend, and he pointed out the diffi-

are averse to tuxes. Burke | culty at the time, that as soon as that

I
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plan was adopted, he was landed in | attempt at graduation. a grost
all the difficulties and intricacies ma‘oflx)ty (ﬁ' casesmi]t vfiril OP%"‘"
of Schedule ). of the income tax : not | rather as a registraiion tax, and onlf

« only was this so, but another diffi- | on the lowest classes, who will be e"‘
culty presented itself :—if the li- | empted from income tax by reason ?
cense duty were of small and uni- | their small incomes, will it be o’f
form amount, traders would not have | felt as a tax. I have here a list
complained of it; but as soon as it was | the license duties on trades collected
made proportionate to their incomes, | in England. They include in :
then they not unnaturally com- | fewer than one hundred and sixte®
plained that they were select- | different rates;some of them are &
ed as the only class to be tax- | high as £78, and some as low 88 s
ed, and my Honorable friend | few shillings. I find that one cls#
yielding to the force of these repre- | of brewers pay £78-15, that bunk

s sentations consented to introduce | ers pay £30, attorneys £9, Pawné
other classes; but still there were | brokers £15, auctioneers £10; and
some classef excluded, and who could | other classes various other sums : 8%
not in fact be included.  Sir, I have | all this in addition to income t&*
had many and very frank communi- | Sir, we shall be comparativ, mo
cations with my Honorable friend, | derate in our demands. Nt
and I again tender him my best| ~With one exception, to which "
thanks for his ready advice upon all | shall presently refer, these are !
occasions ; and I believe I may say | taxes which we feel called ué)otn &
that he entirely’concurs in the dect- i propose to you: . the license cu Yth
sion at which the Government has: be passed without limit of tmx}‘% :
arrived, that the objects embraced in | income tax to be tuken only for o
that Bill will best be dealt with se- | years. The license duty weItgvi
parately, and that they should e the | pase to be extremely moderate. 8
matter of two distinct Bills. _Sir, it | consist of three rates—one rate of 0 g
is the opinion of the Goverhment ' Rupee a year on artizans, mcl}l‘l%n
that an mcome tax, to be just, ought | weavers, leather workers, and simt¥

. Jto be universal and equal in its}-érades, but excluding the agnet

Srapplication to all ahke, within | turhl.menial classes in, village ©° "

¢ & certain limit of income. We could | munitidg, who are attached to .thi,
?not Justify such a tax upon any | and are Renerally paid in grait:

other conditions. But while we say | four Rupdes a year on retail shop”
within a limit, we do not mean that | keepers and\small manufacturers,® ;.
the pressure of taxation should not be | work for al retail sale :"nﬁx_
as wide as possible. In England the | ten Rupees wholesale tl‘ﬂdg -
lower classes are subject to heavy | bankers, manifacturers, and pro ol
indirect taxes almost unknown in ' sions. These rites of one, four® ;
India. Upon tea, sugar, tobacco, : ten Rupees wilk ? houb
spirits, muft, und other articles, con- | apply to all of ¥ach class w1th°ot
sumed in a great degree by the ! any discrimination \as to incom® ™
working classes, the English Go- | extent of business, "
vernment collects a revenue nearly, These licenses wiill be taken © 5
if not quite equal, to the entire pre- | at the beginning of each yeal .
sent revenue of India. We are of | thus a complete rejqister will e)nt
opinion, therefore, that a small and | of trades, as we h¥yve at Hr”eua ‘
ost uniform license duty should | of the occupiers of thhe land; Zc*
be imposed upon traders of every | this will be no inconside:yable ch
class, high andlow,but without any ! against evasion under t\e B¢
Mr. Wilwn ) o

be uniform,
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tax: for let me remark that
whenever such evasion takes place, it
forms an act of injustice to the rest
of t}xe community, and it is our
special duty to take security against
fraud of any kind. Then, with
regard to the income tax measure,
we Yr:opose that it shall apply
to ull incomes above 200 Rupees a

. Year. Sir, the wider you can spread

the incidence of your taxation, so
lox_lg as a fair proportion is main-
tamed as to the means of different
persons, the more just it is as a
whole. The security of the Govern-
ment extends to all classes:—all
¢ , from the richest capitalist to
the humblest labourer, as 1 have al-

readyshown you to-day, have shared, ,

and must share, in the prosperity
which good order and security can
alone insure. But, Sir, we propose
that incomes from 200 to 500 Rupees
shall be taxed at a somewhat lower

rate. This we do, because if, at the |

8ame rate, the double action of the
license duty and of the income tax
upon this class of incomes would be
rather more severe than in other
cases. We put incomes from 200 to
500 Rupees at two per cent. Sir,
while we are mindful of the wants of

the Central Government, we are not

forgetful of the many pressing de-
mands throughout India for local im-
Frovements. There is nothing that
strikes g stranger so much as the
Breat advantage which a little outlay
would be in improving localities, and
to this the trading facilities in Cal-
‘c";ga f'{))()rm no exception. On in-
€8 above 500 Rupees, we propose

8 tax at the rate of I:;eeper cerx)1t. for
the public treasury, and of 1 per
f"m- to be appropriated strictly to
ocal purposes ; and in regard to the
‘Pﬁl‘?pnation of which,where munici-
tpl? tiea exist, they will have a voice :
e charge will be very small, and the
tg(f?)d to be derived from such a con-
MWution may be very great. In the
NitedStates, which boast of the freest
Overnment in the world, a property
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tax is collected by the Government
of each State of a considerable
amount, and applied in part to gene-
ral, and in part to local and munici- -
pal purposes. When I introduce
the Eill, I will explain its provisiona
in detail, but in the mean time there
are certain broad principles in it, to

It will consist of four Schedules.
No. 1 will include incomes derived
from real property; No. 2, incomes
from trades and professions; No. 3,
incomes from the public funds; and
No. 4, incomes from public salaries.
The English Act contains five Sche-
dules in place of four : the fifth, that
is Schedule B, being applicable to
farmers, a class which cannot be said
't exist in India, for no one would
dream of applying an income tax to
the ryote—f?rst, because theye is no
one who would not come within
the exemption ; and, next, because,
by periodical revisions, their payment
to Government is kept at a rack-rate.
Otherwise, Sir, there i8 no exemp-
tion whatever of any class.
am aware that much discussion
has taken place from time to
time as to the right to tax the ze-
mindars and other intermediate
- proprietors under the perpetual
| land settlement. Bir, the Govern-
i ment have given their most atten-
! tive consideration to this elaim of
! exemption, and I must say, the more
I have looked into it, the more I am
convinced that a more illusive claim
i could not be set up. But, in a
| matter in which the good faith of
\ Government is concerned, it behoves
us to be scrupulous, and to show at
least the grounds for our decision.
On what, Sir, does this claim chiefly
rest P As far as I can disodver,
on little more than an incidental
expression in a Despatch from’ the
Court of Directors to the Govern-
ment of India in 1792, enjoining
economy on the latter, because the
land revenue described as * the
great and now almost the only

which I think I ought now to refer. #

I#4°
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saurce of revenue” had been fixed.
Now, Sir, no one has ever denied and,
T am sure, never will deny, that, so
far as the rent of those lands goes,
that is fixed and unalterable as long
as the conditions are complied with.
But was it ever in the mind of Lord
Cornwallis, when he proposed and
made that settlement, that the fortu-

nate owners of that part of India :

should be exempted from any
general tnx that the necessities of
the State required ? T will show you
in his own words, that the very con-
trary was hisintention. The settle-
ment,asfirsymadeby LordCornwallis,
differed in no respect from an ordi-
nary settlement of land, except that
it was made for ten years in place
of being annual, as was then the
practice.
approved that it should be made per-
manent, and Tord Cornwallis issued

a proclamation, fixing the ten years’ :

settlement for ever. There is not one
word us to exemption from taxes. No
one cnn read the luminous Minutes of
Lord Cornwallis upon the subject of
this scttlement, without sceing that
the only object he had at heart was
to get rid of the uncertainty and
insecurity which attended the tenure

of the land, as held from vear to
This, and '
this alone, runs through every pas- |
sage of that remarkable and able -
controversy, if T may be allowed the :

vear, or in short periods.

expression, which took place between
his Tordship a
colleague, Mr. Shore. But that his
[Lordship never confounded what he
was doing with a liability of the
zemindar to be taxed for State pur-

poses, and that he regarded these !

two as entirely distinet questions,
may be gathered from his Minute of
the 3rd of July 1790, in which he

says -—

* The supreme power in every State must |
possess the right of taxiug the subject,
agreeably to certain rules; but the prac- ; cuses redeemed; but no one
tice which has prevailed in this eountry dreumt

Mr. Wilon
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for some time past, of making frequent
valuations of the lands, and where ov®
gerson’s estate has improved, and another?
eclined, of appropriating the increns
produce of the former, to supply the def
ciencies in the latter, is not taxation, buby
' in fact, a declaration that the property of
the landholder is at the absolute is}’m“l
. of Government. Every man who is 8¢

impoverish or enrich a country must
sensible that our Indian territories mu#
! continue to decline, as long as the practi
i is adhered to. L
I “'The maxim, that equality in taxation i
; an object of the greatest importance, &%
that, in justice, all the subjects of a State
should contribute as nearly as possible If
proportion to the income which thej
enjoy under its protection, does not provt
the expediency of varying the deman
Government upon the lands ; on the co?
trary, we shall find that, in' countries 1f
which this maxim is one of the leadiné
principles in the imposition of taxes, th
valuation of the land on which they 8r
' levied is never varied.,”

He afterwards adds,—< Tt is evider!
thorefore that varying the acsessmer
' on the lands is not the mode of carryinf
into practice the maxim that all the st
- jects of a Stato ought to contribute to th¢
public exigencies in proportion to thell
incomes, and that other means must
employed for effecting this object.”
Minute 3rd July 1790. i

To my mind nothing can M
more explicit as to his intention ant
meunin%. He distinctly refers wit
approval to those countries where th¢
taxes are levied in proportion to tht
income which each enjoys, us beidt
. perfectly consistent with a fixe
valuation of the land on which the!
. are valued. Ile could hardly hav
. stated in more precise general ter®
that the Zemindary assessment of re?’
should be fixed, but he must contr®
bute an income tux levied on that lan
in proportion tohisincome, if geners
and on the means of all others. The®
| who hold the same opinion that Ta
! with regard to this subject have vell
properly referred to the land tax ¥
England, which hus long been coi?
muted for a fixed rate, and in mu:::

N
exemptid!

of

cluiming

a s STTRER

l
! quainted with the causes which operate ¥
(

e
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" from the income tax on the score
that it was indirectly a charge upon

‘e

the land, because it was assessed
upon the rents. But, Sir, we have a
far stronger case of analogy in
England. " In every Loan Act, by
which the huge National Debt has
been contracted, there is the follow-
Ing distinet provision, that is, it is
mserted in the 23 Geo. IL e. 16,
and imported into every subsequent
Act down to the loans for the Russian
war .—

. 23 Geo. 11 ¢, XVL, Sce. IV.—And
It is hereby epacted by the Authority
aforesaid, that all and every contributor
and coutributors upon this Act, duly pay-
ing the consideration or purchase money
at the raute aforesaid, at or before the
respective days or times in this Aect before
limited in that behalf, for such annuity
or annuitivs as aforesaid, or such as he,
she or they may appoint, his, her or their
respective executors, administrators, suc-
cessory, or assigns, shall have, receive, and
enjoy, and be entitled by virtue of this
Act, to have, receive and enjoy the respec-
tive unnuity and annuities so to be pur-
chased out of the monies by this Act ap-
prapristed or appointed for payment
thercof us aforesuid, and shall have good
and sure estates and interest thereir for
«ter. subject only to the proviso or condi-
tion of redemption, in this Act afterwards
¢ontained, concerning the same; and

that all the said annuities to be rurchased |

o thiy 4et, and the principal monies paid
Jor the same, and every ?f them, during the
conlinuance there‘(i:f, shall be free from all
tazes, charyes, and impositions whatsoever.”

.“'.hen Mr. Ditt first introduced
U3 Income tax, and upon subse-
f}}lent occasions, there was much
tiscussion as to the exemption of
t‘l}e funds under this clause. But,
Sir, it was ruled that, in a general
¢ upon income, the exemption
did not apply, however applicable it
might he to any speciof tax upon
the fum!s. Sir, the case of the Ben-
zemindar is not near so strong :

¢ had no promise of exemption
“'h_ﬂtG_ver; yet to him Iapply the same
L, Emlcxpl.e 18 was applied to the fund-

older in England.

tobe exempt from any special charge

I hold him i
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l upon his land, but to be liablg to-
any general tax that applies to all
others. And, Sir, [ contend for this
view as one of high and paramount
policy, as well as of striet right.
India has a great future before it
under the firm but just administra-
tion of the Crown of England. The
only nobility which India now has,
+ or 18 likely to huve, must chiefly be
these wealthy owners of permanently
settled estates, the whole improved
( value of which must go exclusively
to them, while in all other parts of
India the Govermnent on the part of
the public will share it. Well—but,
+ Sir, are we to base a futire policy upon
the exemption from taxation of the
richest und ounly privileged clussesin
India ? Let any one read that re-
markable volnme by my late lament-
i ed triend, M. de Tocqueville, on the
causes of the French Revolution,
and he will understund how dan-
crous i8 such a policy. Let us,
Sir, once and for all, determine this
i groundless claim upon which so
; much controversy hus existed, and
i let us accept and adhere to the
i sound maxims laid down by Lord
. Cornwallis himself, ¢ that all who
~enjoy the protection of the State

| must pay for it in accordance with

their means.” Sir, that is the only
' true policy of Government.  But,
- again, sume have, I am aware,
. also contended for an exemption
I on behalf of the fundholder. Now,
i I am at a loss to understand on what
round that claim can be put for-
| ward in India. There isno stipula-
" tion such as I have quoted as apply-
"ing in England, an(‘{ vet even there
" no cxemption is allowed. [ certainly
* would never consent to be a party
| to place a special tax on the funds,
" because indirectly that would be re-
| ducing the obligation of the State;
“but in the case of a general tax, no
! such argument applies; and, Sir,
{ when I reflect that the great object

" of the effort that we are now making
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is to improve the credit of the State,
and a8 a consequence to raise the
value of the securities held by the
public, I must say, that, as a
class, the fundholders ought to ac-
cept this tax more cheerfu.ll{ than
any others. Well—but, Sir, I have

et to notice one further claim which
Kas been made for exemption, so
utterly untenable, that I should not
have even alluded to it, unless I had
seen it cropping out in official docu-
ments as being encouraged by gen-
tlemen of influence. Sir, I refer to
this with the deepest regret. But
it is my duty to do so. Sir, our
fellow-subjeccs in Madras and Bom-
bay claim exemption from increas-
ed taxation. And on what ground ?
It seems incredible. Because they
say our financial difficulties have
been occasioned by the Mutiny : the
Mutiny took place in Bengal; and
therefore we in Madras and Bombay
are not liable for its consequences.
Sir, are we all one people, one unit-
ed dependency under our Gracious
Qucen, or are we not? Was the
Sepoy Army maintained for local or
for imperial purposes 7 What would
be said in England if, unfortunately,

a portion of the British Army had !

mutinied in Ircland, had encouraged

. and led to insurrection, had caused

great cost to the imperial exche-
quer, and when Parliament was
applied to for means of discharg-
ing it, the Members from Secot-
hind hud objected and claimed ex-
emption for themselves, on the
round that the cost wus incurred
in Ireland? But let us ask our
friends in Madras and Bombay to
consider to what logical conclusion
their argument would lead ? If they
are to be exempt, are those only
to be subjected to the penalty who,
unfortunately, living near the scene
of those occurrences, had not only
all their earthly property destroyed
by fire, but who suffered far more
serious losses by the sword ? Surcly
Mr. Hilson

£ COUNCIL. Finances. 134

' not. But who then? The guilty
sepoys alone ? That is the logic—8
logic which, if applied to (Govern-
ment, would show that the whole
cost of the criminal law should be
defrayed by the convicts who fill
our jails. Bir, I sincerely trust we
shall not again be met with this
argument. The Supreme Govern-
,ment of India is as much the Go-
i vernment of Bombay and the Go-
vernment of Madras as it is the
Government of Bengal. Our duty,
and that of this Council, is the same
to all alike. We want greater com-
bination and unity, not greater se-
verance—that is the end to which
we direct our aim. But, Sir, if all
this were not so, if we were to settle
accounts on nothing but arithme-
tical rule, how stands the case ? Not-
withstanding the fact that, from tho
Calcutta Treasury is paid the whole
of the interest of the debt and many
other imperial charges, yet what do
Ifind ? Ihave told you that the
Indian deficit of the present year is
£4,063,809. How 18 that distr-
buted 7 Inround figures the sum of
£1,500,000 applies to Bengal, and
| that of £2,500,000 to Bombay and
Madras. Again, if I compare the
increase of Military charges alone
in the three Presidencics at the pre-
sent moment, as compared with
1856-57, the increase in Madras al}d
Bombay is as great as it is 11
Bengal. And if I compare the
number of Troops according to 8
return recently furnished to me 1R
1857, and at the close of 1859, in the
different Presidencies, I find the in-
crease in Bengal barely five per cent.
while in Madras it is fifty per cent.
and in Bombay thirty per cent. But
I should say these returnsdo not 1n-
clude the Military Police, the Civil
Corps, and New Levies in Bengal, nor
the new Police in Madras : they are
i confined to the troops underthe Com-
i mander-in-Chief of each of the three
! Presidencies. But, Sir, [ am ashamed

}
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to argue this question upon such
small and sectional grounds. We are
one united great dependency under
the same Sovereign, and we have
one clear duty before us—to unite
with all our efforts and all our means
in maintaining Her Kmpire pros-
gerqus and inviolate. The bane of
ndia has been these sectional prin-
ciples and pretensions. Let us see
an end to them, and feel that we are
all one for weal or for woe. But
returning to the Bill, I wish to make

. one remark as to the mode in which
- We propose to charge thé zemindars
who are subject to periodical revi-
sions. We desire, in every way, to
make the operation of the Bill as
Blm;lﬂe as possible; as a rule, the
- whole of the North- Western Provin-
ces have been scttled in the propor-
tion of sixty-six per cent. to the Go-
vernment and of thirty-four per cent.

‘ to the zemindar: that is the old
; rule. The new rule, which has
scarcely yet come into operation, is
fifty per cent. to each. But, taking
the actual proportions of sixty-six
and thirty-four per cent., we pro-
Pose to assess the zemindars at one-
half the rent they pay to the Govern-
ment as their profits in respect of
d. By this arrangement, simple
and essy in its application, ull
zemindars who do not pay to Go-
Vernment 400 Rupees u ycar will
exempt. We are quite awure
that, in practice, very few zemindurs
In the North-West will pay in-
tome tax, and when we consider
their relstion to the land, and
that their payments are always
subject to revision, we think their
€Xemption falling under a fuir and
ﬁﬁneml rule is not to be regretted.
ut the same measure of profits will
obviously not apply to the perpetual
Settlement. As to the general pro-
Viglons of the Bill, I would say that
;’“" aim has been to make it as near-
ti the same as that of England, as
e difference of circumstances would

Indian [FEaRUARY
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rmit. In this T have had the
valuable aid of our most able and -
learned Advocate General. T have
carcfully gone over the English Bill,
and the regulations by which it is
carried out, Clause by Clause, with
Mr. Ritchie, to whom I beg to ex-
press my warmest acknowledgments,
and adapted our scheme as nearly
as possible to it. We have been
most careful to preserve all the
checks in favor of secrecy :—we im-
pose tho sume ouths for that pur-
pose upon all our Officers :—we fur-
nish a special commission to whom
traders may apply tobe nssessed,
without their returns going thirough
the general commission and public
office. There is not one protection
which the English Bill affords which
will not be found in ours. But, Sir,
there is an entirely new provision und
one of the utmost importance. As
you know, the great difficulty in
respect to an income tax in India is
in relation to the traders in the native
towns :—we are desirous in every
way of avoiding inquisitorial prac-
tices, we wish to avoid the necessity
of exhibiting accounts and books.
Our general provision in the Bill
for assessing profits is the same as
the linglish Bill by voluntary returns
made by the traders to the Commis-
sioners to their satisfaction. But we
propose to allow the Government to
approve of any other method of
agsessment which may bo proposed
by the Commissioners of any district
as more in accordance with the
habits and wishes of the communi-
ties, provided alwaysthoyure satistied
that the result will be fuir. By
this means we h(}po to shape the
practical working of the tax through
the aid of Punchayets, anfl by using
lorgely the instrumentality of the
heads of towns and trades under the
supervision of our own Officers, so as
tomake it of comparatively easy ope-
ration. All that 1 need now say fur-
ther is that every possible means will
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be'used to avoid undue interference in
any way whatever. Auother most
important provision which we muke
is this. In order to avoid the annoy-
ance of annual asscssments, we give
power to the Commissioners to com-
pound for a fixed sum for the whole

riod of five years, or for anv num-
ser not less than three. This provi-
sion, T have reason to believe, will be
very satisfactory to the native trad-
ers and capitalists in particular.
There is such a provision in the
English  Act.  The
tax that we propose is a duty on

nearly corresponding with the im-
port duty as possible. T:aumn aware
there has been much discussion in
respect to this duty: I am aware
that opinion is not altogether unani-
mous upon the subject, but itis very
nearly so: and the objections of
those who have opposed it have
been confined chiefly, I think, to
the difficulty of levying it. Sir,
when a Minister in England com-
lains of the difficulty of a task, he
18 not unfrequently told that he oc-
cupies his high office for the pur-

only other |
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! way infringing the rules whi¢
home-grown. tobacco, to anamount as |
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tion from the tax on burkY
malted, because it indirectly rai®
hisrent? Sir, T entirely agree Wit
the able minutes of the distinguis
Lieutenant-Governor of Ben
(Mr. Grant) upon this subject, 88
the matter of right, and I hope ths
now and for ever all these pretensio?
on behalf of that fortunate class W
be put to rest. "
These, Sir, are all the tuxcs t
Government propose, and I trust
may say that they cannot at le
be found fault with, as 1o i;ln.[
laid down for our guidance. 1 hOPO‘{
may say that they are equitable aP
just to all alike: that they intring®

. no prineiple of wise legislation : th?

~ velopment :—1I

e ————
-

pose of overcoming difficulties—let us

accept the same obligation. T hope
within a short time, when my hands
are less full, to offer a measure to
this Council, which it will approve for
this purpose. But here,again, I must
offer an observation with reference to
thepretensions set upby theperpetual

they offer no impediment to futurec®”
I;mpc, upon the who "'
that we may rather take credit for r"s
moving some existing impedlmes"ir
to industry and trade. But, S
moderate as our proposals may ~¢
and based as they are upon Peﬁic
equity and upon undoubted neces?";‘d'
we cannot expect them to be rece!™
without some opposition :-"Somr
may even think of risk and dang®”
But even though this were the casts
in the apprehension of which ¢
not share, it is our duty to incur -
certain it is that as we sre, we 2

' incurring the greatest danger {1°%

. the deranged state of our finances, ?::y
. we should be shrinking from the "

settlement landholders. Tt is said -

on their behalf, that you cannot tax
tobacco in its cultivation, because
that would indirectly be increasing
the rent of land. Sir, whether
this is the best mode of levying the
duty, I do not stop now to enquire,
but at least T cannot accept this
argument against it.  What would
be said in England, if a farmer who
held Crown lands at a fixed rent for
30 years—and if the argument is
good at all, it would equally apply
in this case—were to seek exemp-
Mr. Wilson

' T cannot help thinking that W

perative duty we owe to the St:;i.‘
and to the people of India, if we
not use every means in our power

apply an adequate remedy ; and, ::;{

. et
the case is well understood, W he

the perfect equity of our propos®
are known, when it is underst he
that every public servant of t

Crown, from the Governor-Geneﬁ: .
downward, will contribute equ® a
his share to their taxes, and Wh“'
if T may take so great a liberty 10 a3
sume from the liberal munner '

| which Her Majesty the Queen actod
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in respect to the income tax in Eng-
land—if even Her Majesty does not
contribute, it is only because she,
unlike any other Sovereign who ever
reigned over India, does not exact
from her subjecta one single Rupee
for her own uses. Isay then, when
all this is considered, I would fain
hope that our proposals may prove
as acceptable as we can ever expect
taxes to be.

Sir, for your sake and my own, I
wish I could now conclude, but
there are two points upon which it
i8  imperative I should make
gome observation. First, I shall
fairly be asked what we expect
to receive as the result of these
taxes, and how far they will succeed
In re‘Pairing our financial position.
Sir, ortunately for India, but un-
fortunately for my present purpose,
there is absolutely no data upon
whieh any reliable calculation can
be made. So entirely exempt has
India hitherto been from taxa-
tion, that we have no means of
makinga computation. But thisI will
8ay, that we are not sanguine enough

to expect that these taxes alone will

cover our deficiency :(—for we
should indeed think that we failed
m our duty, if for that purpose, we
had relie«{ exclusively lJul[')lon new
taxes:—we shall still have left a
large margin, for which we must rely
upon theeconomy whichwe can secure
by retrenchment of expenditure and

ministrative reform, for both of
Which we admit that there is ample
Toom,

Bir, in considering the sources
Where we may look for reduction of
- €xpenditure, I am bound to say

at we do not see any ground for
€Xpecting much with respect to the
il administration of India. When
It 18 considered that the imperial ex-
Penditure of India includes much, if
notall, of the whole local Government
°f India, which m other countries is
usuglly defrayed from local funds, I
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| believe it will befound thatin no other
country is the civil administration
conducted at so small a cost.)r We
do not believe that this part of our
Government can be reduced in cost.
‘We rather incline to think that it is
more likely to be increased by
improvedCourts of Justice, by means
for éducation, and by a stronger
administration in the country as
'local interests become developed.
‘We believe that great improve-
_ments may be made in the consti-
, tution of our offices, and many
: anomalies even in the existing scale
| of remuneration : but on the whole
| ) .

"we look for no reduction on this

Vscore. What we want is an organi-
. sation which will give a more effici-

ent development to the great tulent

“which undoubtedly does abound in

the Indian Civil Service at this time.

Bat, Sir, if we turn to our M ilitary
Departments, we are sanguine that
a great reduction can be made, not
indeed in the pay and emoluments of
either the Officers or the men, but in
numerical strength, by a better distri-
bution of our forces, by control in our
Commissariat and Military expendi-
ture, which at present asa whole
is weak and diffuse, and by reduc-
ing our Army Finance to order.
Sir, T may only refer to the entire
uncertainty which at the present
moment prevails as to the pro-
gent or future expenditure under
these heads ;—I may even say of
past expenditure for a year or two
after the time, to show you how
imperatively this reform is demand-
ed ; and we look for great assistance
in this respect from the able Mili-
tary Financial Commission which
18 now investigating these ques-
tions, and from whose labours we
have already - derived much benefit.
Again; it would not be right if T
did not here acknowledge, in the
strongesf terms, the public spirit
which both T.ord Clyde and General
Mansfield have shown in affording us

K
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eviry advice and assistance in their | for however short a time, British au-
power, in order to effect the objects | thority was suspended ; and, lustly,

we havein view. 8ir, we believe | Sir, the Sepoy Army—which so

that the first thing to be done as the | long has been our real danger

great foundation of Military reformis | in India, which so long has
to relieve the army of all ordinary | been, if not a standing menace,
civil duties, such as prison guards, | at least a standing source of ap-
treasure guards, and treasure escorts ; | prehension to our farest seein
and this can only be effected by the | statesrnen—has at last dissolv
establishment,upon asound principle, | itself : an army petted and spoiled
of a general Police force, sufficiently | by indulgences inconsistent with dis-
flexible to be adequate for all the | cipline—a close body, self-recrui

ted

i Military duties to which I | by the men themsclves with brothers
g:‘v: just referred, to be able to | and cousins, and relatives, of which
sct in small masses to quell dis- ' many understood the danger, but
turbances within their own districts, ! which none had the boldness to
and to act generally in small | incur the risk of dealing with: that
detached bodies throughout their | army hs disappeared and is blotted
districts for purely civil ordinary ; out.” Sir, this Frankenstein, which
police , under the direct . at one time was only alluded to, in
control of European Officers, but the ! bated breath and in a whisper,
whole subject to the civil power when it was discussed as a rource of
aa the police now is, and to contain insecurity, has committed suicide,and

within the force the picked men ; can be spoken of openly, and all its
wt 8 for detective purposes. | errors exposed. I hope the example
8ir, with such a

lice established, | it has set, the experience it has
such nearly as Lord Harris pro- | given wus, will never be for-
posed before he left Madras, and | gotten. Our local European Army

which Sir C. Trevelyan is now | also is gone. 8ir, I fear that, how-
organising, I believe t{e numerical | ever able and gallant many of our
foroe of the whole army may be | local Officers have proved themselves,

uickly reduced, and especially \however much they may have enti-
that of our Native Army. S8ir, | tled themselves to the gratitude and
there never was before a period at ; admiration of their country, I fear,
which I believe the army could with ! 8ir, we must own that the Govern-

E:rfoct security be so much reduced, | ment of India has been as unfortu-

we only can dispense with what-
ever may vet be doubtful among our
Native T Qur frontiers are
now all well defined, and of them-
selves, with slight exception, offer a
natural barrier. The Native States
within India are not only on the
best terms with us, but their inter-

oats are 90 much now bound up with |

our own, that we have perfect secu-
rity there. The le themselves

are :ful and tranquil, and onl
wish o be

pormitted to follow thex’x'- i

calling in sscurity. They have ob-
ainuf 'Y lerriblz lesson from the

anarchy which prevailed wherever, '

AMr. Wilsen

nate in its military, as it has
been in its financial system. To gt
into the question of the Army as i
affects at present our finances, woul¢
be a subject 80 large, that it woulc
y me nearly, if not quit
as long, to do justice to it as
have now y detained you
Bat, Sir, there is one point upo:
which ] must remark. Until we hav
one central poiut of responsible cor
trol of Army finances,as of all other
eetablished, it will he in vain to e
pect great reduction. Our fir
course must be to consider careful
what force is sufficient, and not mo
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than sufficient. Our next point | whatever diminution may be made b my
must be to have carefully revised es- ixi(l’;-tionl- ir;)a thef a.m::nt. of exp%ndgtm.
. : - . on of a tempor character,
Smates, what i3 here improperly | without In entire chwgepinmt-za Fnan:z:l
eslled a Budget System, for Military | Department, and some very material mo-
and all other charges, submitted to | dification «of the system of carrying oa
the Supreme Government annually, the Government. There is now no one

: - Officer charged with the duty of viewin
s they are 1n England to Parliament, the expenditure of the Statz a8 a wholz

W sanction only what is necessary, { and of considering every proposed or
and strictly to keep every province | existing item of charge, not by itself only,
and every depart!nent within their { but with reference to the total charge
limite. Till you have this central } WPgD the revenue.

. o e x Without this concéntration of duty and
financial and revenue control, it is in | suthority in a really responsible cer, X

vain to look for economy—when you | have no hope of giving anence to
bave it, you may safely give much | the influence of economical principles in
ter executive responsibility to "}f‘." :_Fm“'éc“i‘. Adm“t‘.‘“}“t?!‘l °f‘:;‘t‘}:‘;;:
[oeal authority. Sir, in England there | ot airosioeling,, satisfactorily
18 more Jocal (Zovernment than in any
eountry in the world ; but there is no Sir, this is exactly what I would
country where the central authorit 'gﬂy now. No doubt an attempt was
: jand control of the Government itself ! made, but most feebly, to supply a
is 80 strong. And, I will add, that ; remedy. A financial department waa
it will be in vain that we inake im- created, [ think in 1843 or 1844,
prove d_retorms it our f- but without any real power or res-
nanceq;if these mlministrativereforms ponsibility. Sir, you cannot exact; ;
donottakeplace. Youmust rely upon . responsibility without giving power,;
® wiiid system if you will have per- ' and you ought not to give power.
manency,andnot upon anyindividual, | without exacting responsibility.-
especially in a country where indivi- | Will it be credited that the officer; i
duals change so rapidly. Sir, this | who had to administer the finances,
# nothing new. Y ou have had Finance | was confined to the disbursement of
Commissions over and over again. { public money. without either power:
What have they done ? In looking | or even cognisance in any shape of
over the archives of the Govern- | the revenues by which the treasury,
ment of Indin, I must say that the | waa to be supplied. 8ir, we arc now
Miautes left on record of no Gover- | engaged in applying a remedy to this
nor-General have struck me with | anomaly. In order to show how much
wire force thun those of XYord j our Army Expenditure is capable
mlenhorongh, and they have induced | of reduction, I have only to compare
me to regret that his stay in India had | the expenditure of the current
Bot been longer. That noble Lord §[ealr “'ithlgh;:t of ]}856-157, .for A})rtll'}y.
i a distinguished member of a great | Military Police, New Tevies, Folice
party, slways opposed to that EE::ilz‘h and Military Public Works. The cost
Wwhich I have had the honor of act-"| in the last four years for all India
Mg and my testimony may therefore | was:—

oo o

B

R

Iy

v
be regarded i rtial. Sir, that 1856-57 ... £ 13,213,454
mx."h,d_z'wf’,‘,‘ underatood the 1R57-58 ... £ 17,215,674
evil of which I speak : he warned the 1858-59 ... £24.717,638
Court of Directorsof it. On the 7th 1850-60 ... £ 21,732,681

1 "Angnst 1842 he wroteas follows :— Sir, I have heen Ppreescd to urge

Ny A from the | Upen the Home Government t)u;:
- Fnie G the ompress } PTOPﬁB"Y of 8‘““? an lmpearia
the Iud

™aorahle Court the expression of my iun Debt is a

1 and lung formed opinion, that : guarantee for
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means of reducing our Indian ex- ' even though our new taxes should
venditure. This is a request which ; be dilatory in coming in, and the

could not consistently advise you : reductions of expenditure some time
to make—it is one which I could | before they are felt, I trust we may
not advise the Home Government to | be able to go on without any further
actede to. With nations, as with ! resort to borrowing, at least for 8
individuals, the meusure of the cre- | time; and T hope that, if we conti-
dit is not a question of arithmetical i nue to be bleased with peace when
culeulation’ It lies far deeper. It ! these measures are carried Into
js a measure of their prudence of " full effect, we may be saved the
their good management—it acts * necessity of having resort so con-
as & check upon improvidence, and  stantly to the money market, as un-
often induces to great reforms, which . fortunately in the I;ast has been the
but for necessity would be neglected. _ case.
1 have eaid that England has® Sir, T offer you a deep apology for
never vxacted tribute from India as | the unusual time that I have oc-
a dependency. I think she ought not cupied your attention ; but the sub-
to be asked to pledge the credit of her jects were so vast, the topics so im-
Exchequer forus; for if for us, why not portant, the interests at stake 80
for Canada, which bas a six per cent, grave, the mensures proposed 80
debt *—why not Australis, which hus povel in this Council, that I should
a 8ix per cent. debt P—why not the

; not have done my duty if I had not
Cape—why not for all our Colonies. | used all the means within my reach-

h
I sincerely believe that we shall | inadequate as thgy are, to recom
best consult the real interests of - end them to you and the public
India, that we shall be more likely * whom they chieﬂy concern. it
to recover & good position and to | what we have proposcd has beel
maintain it, if we keep our finances ! after the gravest consideration—
altogether separate from those of | prompted by the best motives anw
the Home Government. the most eurnest desire to promote
Bir, T have been asked, a8 I the lasting welfare of India an
said before, what result wo ex- | of our mative fellow-subjects ; and
t frum our increased taxes, and | having done this in the conscientious
rom our reduced expenditure. We \

X C performance of our public duty
hope, in the course of time, to| m the high and responsibls offices

muke both ends me:t; our aim of | wehold, it will reat with us, should we
course is to produce an equillibri- | receive your support, to exert &

um; but I must remind you that | our executive ahility and power t0
some time, the greater part of a year | give effect to them. We shall be
must elapse before our taxes can | patient to hear and to weigh objec-
become fruitful, and before our redue- | tions to detail; we shull be anxious

tions of expenditure and reformed | to give our best consideration %0
systems can begin to tell.

In the ‘i all suggestions for improvement of ouf
mean time, however, our balances | plans; but, in the main, we think
in the Exchequer are large ; larger | that the crisis is so serious, that th
thun they have been since 1853 ;and | time for argument and discussiol
lntger by upwards of tix millions | bas pussed, and that the time fo
than on the J0th of April last year. | energetic action has come. Sir, W
In India and at Home I expect our

wish scrupulously to regard the stri¢
bulunces on the 30th April next

o righta of every man. Whatever ¥
will be whout  £19,600,000 against | do, shall be hased upen the strictet

£13,39%,000 luat year, and thercfore, | equality betwoen classand class, wh
Me. Wilson )
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ther Furopeans or Natives, whether ! man. He also wished, with the per-
official or non-official ; and trusting | mission of the Council, to sny a few
to a firm administration upon these words in respect to the Bill to which
principles, relying upon the support | he had just alluded.
of all lovers of good order, we hope It had been well and truly_observed
through your assistance, and by the | by that eminent statesman, Sir Robert
®d of & public in whom we have | Peel, to whom the Right Honorable
mow shown unreserved confidence, | (entleman had referred,at t{}nle t}::mel?::it
that we may be the humble in- | he proposed anincome tax e :ﬁ'm’
struments, in the hands of 8 higher | ®iMiIArin its general features to the tax
’ . gh which, under the same name, the Right
l{nwer,to restore to Iudia that security | go;ocable Gentleman now proposed to
or future prosperity and happiness, | o/ oduce into this country, that in
¥hich she can hardly be said now great financial difficulties the first step
VA enjoy. towards improvemsnt was to look
_ M2 WILSON concluded by mov- | those dificulties boldly in the face. This,
iog that the Standing Orders be sus- | he anid, was true of individuals ; it was
Pended to enable him to introduce a | truealso of nations and he added, * so
Bill “t5 amend Act VLI of 1859 (t0 | Jong as jou consent to conceal from
Mer the duties of Customs on goods | gourselves the real extent of the difficuls
imported or exported by sea™). ties with which you have to contend,
Siz BARTLE FRERE seconled | there can ho no hope of improvemen,
e Motion. i no hope of recovery.” The statement
. M2 HARINGTON said, the ob- | which had just been made to them by
Jtct which he had in view in rising to | the iRght ilonorable Genileman oppo-
dress the Council at this time, Was | gite, showed that he wns fully sensible
%0t to enter into any discussion of the | of this truth,which was probubly uttered
Beoeral merits and principles of the | ip his hearing in the House of Com-
neasures which had been proposed for | mons. Nay more. that statementshowed
"eir adoption by the Right Honorable | that the Right Honorable Gentlemsn
eutleman opposite, in a speech Which | had not only had the courage boldly to
;:“‘d l}e was sure long be remem- | confront the Financial dificnlties which
b ved with pleasure and admiration | pressed upon the Government of India
Y all who had had the opportunity of | at the present time—great though those
0g it ; but in order that he might | difficulties were—and fearlessly to ex-
; © the earliest occasion of express- | pose them to public view, but that
"8 o the Right Honorable Gentle- | he was fertile in resources to meet
Tag ‘3m acknowledgments for the man- | and overcome them. As he had
3" In which in that speech he had | already intimated, it was not his in-
0* him the favor ot speaking of him- | tention on this occasion to enter into a
w and of his conduet in connection | discussion of the measures, to the intro-
B the Bill brought in by him last | duction of which the Right Honorable
zl.'" for}icensing trades and profes- ‘l Gentleman required Legislative sanc-
n:m' which it was proposed should | tion, and, as regarded those measures,
lu: become absorbed in the larger | he should content himself lor the pre-
more comprehensive measures, | sent with taiing, tiat he hoped to be
Y which the Kight Honorable Gen- | able to give them a general and hearty
man had given them an outline, and | support. He trusted that it was un-
.eut"tl.tmductlon of which, at the pre- | necessary for him to assure the Right
vers ime, was considered by the Go- | Honorable Gentleman that, if in matur-
for ﬂ!lnent to be imperatively necessary | ing the Bills which he proposed to bring
th le reduction of the alarming deficit, | in, he (Mr. Hurington) could be of an
i X ount of which, upon a compari- | use to him, whatever aid it was in hi
e oy ¢ € Income of the country with power to afford would be most cheer-
Penditure, had been mentioned to

. fully rendered. He would not pretend
Y the Right Honorable Gentle- | thaf in all that had been eaid and pro-
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posed by the Right Honorable Gentle-
man, he was entirely in accord with
him, or that he might not differ from
him upon some points ; but, looking to
the difficulties in carrying on the go-
vernment of this vast country, to which
the eventa of the last three years had
given rise—recollecting that the Right
Henorable Gentleman had becn select-
ed by Her Majesty and deputed to
this country for the express purpose of
aiding, with his large experience and
great abilities, in restoring the finances
of India to a healthy condition—in-
formed as they had been by the Right
Honorable Gentleman to-day, that the
measures which in his judgment were
essentially necessary to the attainment
of the object which he had come out to
India te sccomplish, had the full con-
currenceof His Excellency the Viceroy
and Goeernor-General of India and
of the Honorable and gallant General
and of the Honorable Member of Coun-
cil on hisleft—and understanding that
the opinions entertained by the Right
Honorable Gentleman on one very im-
portmt point, upon which he had
dwelt at some length, and in respect
of which it might be supposed from
what had taken place on former oe-
casions, that his (Mr. Harington’s)
views were not altogether in har-
mony with the views of the Right
Honorable Gentleman, were acquiesced
in by the Honorable and learned Chief
Justice, by the Honorable and learned
Judge opposite (Sir C. Jackson), by
the Honorable Member for Bengal, and
hy many other able, high minded
and honorgble men—he felt he might
very well and properly surrender his
own opinions where they differed from
those of the Right Honorable Gentle-
man, and that, when such was the case,
he should not be doing any great vio-
lence to his conscience if he abstained,
not only from any attempt to enforce his
own views in opposition to those of the
Right Hon«rable Gentleman, but even
from any open or public expression of
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was required of them was “a long P“l!,'
a strong pull, and a pull all together-
He would pass on to the Bill brough
in by him for licensing trades &M
professions, not however for the pu™
pose of defending the principles upoh
which that Bill was based, for he felt
that, at the present time, this wonl
answer no good or useful purpose, 8"
he was content that the Bill and 2

connected with it should become mat®
ter of hiatory.

The greater part of his official caree”,
in India, which commenced upwards ¢
thirty-five years ago, had been spent !
the discharge of duties which to¢
him altogether out of the particul®
line in which the Right Honorabl®
Gentleman opposite had passed a lon
life. With what success was best ev!”
denced by his presence there to-day. ljl"
(Mr. Harington) possessed no specis!
qualifications or experience for fram-
ing and bringing in the Bill in questi'®
and he might be considered Ly many
to have been guilty of an act of pr sump-
tion, if not something worse, in the
attempt which he had made by means
of that Bill to assist the Government
out of its difficulties. But it 8o happen*
ed that, from accidental circumstunces
and most certainly without any etlort
on his part, he sudd-uly and very v
expectedly found himself placed in 1
position which rendered it incumben!
upon him to do something more that
merely discharge the ordinary routint
duties of the important office to whiet
the Right Honorable the Governor
General did him the high honor to no
minate him. Amongst the measure
» hich at once came hefore him, wer
schemes {rom various quarters for im
provinz the revenues- of the countr
by means of fresh taxation; one re
commeuded a duty upon successions-
another, a duty upon native wmM
riages—another, a duty upon toba
co—another, a  house-tax—anothe
an income-tax—another, a duty b
means of licenses upon trades an

them, At this juncture it seemed to profesgions, and so on. Having carefu

Mm that divided councils or anything
which. in word or in deed, was caleulat-

My. Haringlon

ly examined and considered all the

| various schemes, the conclusion
ed to embarrasa the Government, should . which he arrived was that the me

be avoided as much as possible--what iaure proposed by him was the mo
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practicable and open to the fewest ob-
Jections, and he introduced it accord-
ingly, He had no cause to be dissatis-
fled with the reception which the Bill,
%it was originally framed, met with
ere and at home, No doubt, it was
sbused by some and opposed by others ;
but no new tax, he believed, was ever
yet proposed which did not encouuter
nmilsr opposition or meet with
dmilar abuse. DBefore the secoud
reading, acting under the advice of
Rentlemen to whose opinions he had
been in the habit of attaching much
weight, he was induced to propose
certain glterations in the Bill, which,
ha belioved, led to the violent assaults

[Frsroary 18, 1860.)
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| Right Honorable the Governor.General
{ and the other Members of the Govern-
{ ment, to determine upon the eourse
which it would be proper to pursue in
respect to the Bill brought in by him’
and that from thenceforth the mattor
| was taken out of his hands. ‘The Right
Honorable Gentleman had alluded to a
| statement which had been current for
sometime, he believed hoth here and at
home, in connection with his appoint-
ment to India. That statement was
to the effect that the object of the Go-
vernment in bringing in the RBill for
licensing trades and professions at the
particular timn chosen for its introdue-

which were then made upon it, and to
®ueh of it subsequent unpopularity.

18 awn judgment never assented to
thoss elterations. They were adopted
In deference to th= opinions of athers:
bat the fiiends with whom he was in
esmmunication at the time, w.uld, he
we sure,bear him ont in the statement
that he not only disliked them, but
that h~ was quite prépared for their
Yeing opposed by the local authorities

tion, was to forestall the Right Honor-
able Gentleman, and, to so e extent, to

do by anticipation what the Right 1o-
norable Gentleman's mission to India

was intended to accomplish. This pro-
ceeding was considered unfair towards
the Right Houorable Gentleman, an-i a8
calculated seriously to embarrass bim
and the Government was condemned
in consequence. He begged to thank
the Right Honorable Gentleman for

and by the public at large, and thathe
fully ‘expected, and certainly hoped.
that when the Bill got into Committee,
acked by public opinion, he should
nd Wimgelf in a position which would
na le him to vet rid of the Se-tionain
¥hich these obnoxions alterations were
%anteined, and to restore the Bill very
nuch to the form in which it was in-
°d‘{ﬁed by him. He bore in mind
M if this were done it would not be
Tecesmary 1o re-publish the Bill,butthat
% might at onee pass into law ; whereas,
'8 Committes more stringent pro-
Ttlous were added to the Bill, it must
“: Te-published, and its passing would
Tl‘x{'bedeferred for anindefinite period.
h 'S was one of his reasons for assent-
t?\? Yo the alterations in question.
th ortly after this, the probability of
‘b‘{:womtment of the Right Honor-
Y Gent!emau to be a Member of
o Icm}nml of the Governor-General
ven ndia, became known to the Go-
them'mt of this country, and from
he ‘i‘i‘e that appointment was made,
m& T Hnrmgt.pn) felt that it muet
e With the Right Honorable Gen-
™AL, iu communication with the

having relieved them from this charge.
The Right Honorable Gentleman had
shown that, while the Bill for licensing
trades and professions was introdured
upon the 13th August last, his own
appointment to India was not proposed
until a later period.

It was hardly necessary for him to
say that he entirely acquiesced in the
course which it was intended to pur-
sue in respect to the Dill hrought in
by him. o introducing that Rill he
proposed to himself no personal
triumph ; he sought no persoeal aggran-
dizement ;he had no personal embitions
to gratify, He simply wished to do
what he considered best for the public
int-rests, He could not regret hav-
ing brought in the Bill, although it was
not destined to reach maturity. He be.

lieved that the Bill bad done some grod,
‘That such had been the case had indeed
been obligingly admitted by the Right
Honorable Geutleman, though the good
effects of the Bill, even in the direc-
tion in which they had shown them-
selves, hal, probably, from a generous
feeling of kindness and cousideration
towardahimaelf,baen ereatly aver.stated
by the Right Honorable Goutlemaun. He
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further believed that the Bijl had done , CARNATIC E.%'{:.?’!(‘ﬁ‘:\l.w'_b:xnxﬁ.\"r AcT
little, if any, harm, except i might be : ré, 83y),
to ite suthor. But while he most i
beartily vejuiced if the Bill had really . o VICE-PRESIDENT post-

been of any service to the Right | 10,0 the Motion (which stood in

Honorable Geatieman, either in elieit- | the Orders of the Day of a Resols-

ing inforn.ation, in drawing out public " tion on the eubject of Act XVI of
opinion, i acting ae a safety-valve by | | 859.) and of the judgments of tho °
which much ill bumoor and angry f (..o Judges of the Supreme Court |
feeling bad made their ercape, in 0= at Madras in the case of Gunsbham |

iariog the minds of the eommunity | Doss. :
ot large for what, from uravoidable |

Decessity, was abieut to come upon |
them, or jo any other way, he feit that !

B0 m-re credit or praise was due to | ;
him than to the pineers of an srmy : :
who cleared and prepared the road along : Mg, WILSON gave notice that, -
which that écmy marched to victory. i either on S"nrd.’ mext, or at latest,
The eredit of the pioncer might be !

bia, but certainl

% { on the Saturday following, he would
y nothing more. For ' introduce a Bilil,

the rest he would sy, “ palmam gus i

moruit forat” and he eoul

the object of whick !
: would be to extend to the whole &
truly add ,

that no one would rejoice more heart;. |

ly than himaelf in the auc

India a eystem of weil secured con’
ibl .

cons which 1o vertible paper note currency.

stucerely hoped awsited

of the Right

the measures |
Honorable Gentleman, |

or would more gledly contrbute in

any way that might be ia his

power to 1
promote their succese,

i
'
'

NOTICE OF MOTION,

!

PUBLIC CONVEYANCES.

i - - - I
@ Waa quite ashsmed to intrude | Munication received by bim from the
uron the quuncil the insignificant | Caleutta Trades Arsociation be Iaid
matters relating to himeelf to which he | Bpon the table, and referred to the '
lsd been re‘erring, after the gigantic ' Select Committee on the Bill  for regu” |
tojica which had been touebed upon ' lsting public conveyances in the towns
by the Right Honorable Gentleman ; ! of Calcutta, M adras, and Bombay, 8“‘:
t, though at the risk of being thought - the several stations of the Settlemen
eg tistical, be had dee it right to ! of Prince of

med Wales’ Island, Singapore,
My thus mueh to-day. He ho ! and Malacea *”

Mz LEGEYT moved that a com

ped
1bat he had now brushed away, as it ! Agreed to.
were, all matters of & personal nature !
in 5o far 2s he was concerned, and his |
earnest desire was that, when they en |
tered upon the discussion

NOTICES OoF MOTION. “
ey
204 important meagures which the * ) :
Right Honorable Gentleman had, with . M= LeGEYT ZAYe notice that e -
80 much gbility and tnluess, Propounded - Would, on Satur
Yo Yhem, notiing would oceur to pre.
went from

day. the 23th Tnstants ;
 move for a Committee of the whole
cousidering those | Council on the iR « gon regulating
Teasures on their merita alone and | the establishment ang
en%n\y uron publi etrie Tel

\73 ir:n X
otion for t [ i of
b uSpension

£ management 01

egraphs in India.” K

Alsc that he would on the same day

. \ng Orders weas put and | move for & Committee of the whole :

carvied, i Council on the B;)} « to empower
S VILSON then moved tpay Mistraics to decir, certain disputes |

She Rl be vead a firat time, , between otractors and workmen en-
The Bill wa, read a 8rat time. l gaged in Railw
My Horington

ay and other works.”
ouncil adjourned.





